CHAPTER 2

GENERAL PROVISIONS REGARDING EXPORTS AND IMPORTS

2.00 Policy

6
Policy relating to general provisions regarding exports and imports is g&en
in Chapter-2 of FTP. %\

&
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2.01 Coverage N

S

This chapter covers procedure for various applicqt\té%s including their
complete documentation. Procedure for applicatigﬁE for authorisations/
license/ permissions/ certificates for 1mp0rt/e@ort and applications for

benefits under FTP are spelt out. @
6\

2.02 Countries of Imports / Exports 6@

>
(Q/

Unless otherwise specifically pro@ded international trade (i.e. import into
India and /or export from I);Niila) can take place from/to any country.
Country specific prohlbl%ghs/llmltatlons if any, are specified in the

FTP/ITC (HS). &
- N
Applications: &

&

2.03 Fllmg osﬁhppllcatlon

0
"

(a) @@plications seeking authorisation for import/export of “restricted”
< goods for claiming benefits under the schemes in FTP or for seeking
&@% clarifications and for other purposes may be made to the Regional

Authority (RA).

(b) Applicants may ensure while submitting documents that documents
are either in English or Hindi. Documents in regional languages may
be got translated into English or Hindi and the translated copy may
be self-certified and submitted along with the Original copy.



2.04 Territorial Jurisdiction of RA

Territorial jurisdiction of RAs is given in Appendix 1A of Appendices and
Aayat Niryat Forms. The address of applicant determines the jurisdiction of
RA. Each application, unless otherwise specified, shall be submitted to
jurisdictional RA .

2.05 Incomplete Application &

(a) Anincomplete or unauthorised application is liable to be re\fected by
the competent authority with specific reason for re\ﬁctlon Such
incomplete application may be re-opened on\rectlfylng the

$
deficiencies. &
\\o

(b) Ifthe deficiencies are not rectified by the apgﬁcant within a period of

90 days, the application will be deemed tmh ave been withdrawn.

&
4
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&
ks

The scale of fee, mode of paymegt procedure for refund of fee and

2.06 Application Fee

categories of persons exempted fqﬁ)m payment of fee are provided for in
Appendix-2K. KQ

©
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Importer Exporter Code (IEC):
N

o
2.07 IEC NumbeneEQxempted Categories
Q@

,Q‘ZA
&

(a) IEC igséompulsory for import and /or exports. However, the following
c%ge\cgories of importers or exporters are exempted from obtaining

EC.
S
&
S1. No. Categories Exempted from obtaining IEC
(i) Importers covered by clause 3(1) [except sub- clauses

(e) and (1)] and exporters covered by clause 3(2)
[except sub-clauses (i) and (k)] of Foreign Trade
(Exemption from application of Rules in certain
cases) Order, 1993.




(b)

(ii) Ministries /Departments of Central or State
Government

(iii) Persons importing or exporting goods for personal
use not connected with trade or manufacture or
agriculture.

(iv) Persons importing/exporting goods from/to Nepal;

Bhutan; Myanmar (through Indo-Myanmar bordg@s‘v
areas); and China (through Gunji, Namgaya Shlg\kﬂa
and Nathula ports), provided that the CIF Valfﬁe of
single consignment of import/export QF goods
from/to Nepal; Bhutan and Myanmar (t@%gh Indo-
Myanmar border areas) does not ex%e%d Indian Rs.
25,000/-; and in the case of \ﬁhlna (a) for
import/export of goods through\QGUnjl and Namgaya
Shipkila, CIF value of single §8n51gnment does not
exceed Indian Rs.1 OQ;@OO/ ;and (b) for
import/export of goods gmough Nathula, CIF value of
single consignment doe$ not exceed Rs.2,00,000/-.

>
(Q/

Further, exemption from Q@tammg [EC shall not be applicable for
export of Special Chemgo%als Organisms, Materials, Equipments and
Technologies (SCOM@‘F) as listed in Appendix - 3, Schedule 2 of ITC
(HS) exceptin casgz%f exports by category (ii) above.

&‘Q

Following p@?manent IEC numbers shall be used by non -
commerc@% PSUs and categories or importers / exporters mentioned
agamsg@lem for import / export purposes :

Permanent Categories of Importer / Exporter

1 AMDCGO111E All Ministries / Departments of Central
Government and agencies wholly or partially
owned by them.

2 ADSGAO129E  All Departments of any State Government and

agencies wholly or partially owned by them.




DCUNOO137E

Diplomatic personnel, Counsellor officers in
India and officials of UNO and its specialised
agencies.

IABBR0O145E

Indians returning from / going abroad and
claiming benefit under Baggage Rules.

[THIEO153E

Persons /Institutions /Hospitals importing or
exporting goods for personal wuse, not

. )
connected with trade or manufactur\eooﬂ\or

S
X

agriculture.
A{Z‘

[IEGNO161E

Persons importing/exporting goodge\%i?om /to
N
Nepal &

[IEGM0170E

Persons importing / exportin%@ods from / to
Myanmar through Indo-Myoaﬁmar border areas

IFFIE0O188E

. XY
Ford Foundation. \\«5}\
3

ATAEF1096E

Importers importi&g&oods for display or use in
fairs/ exhibitig\g‘ég or similar events under
provisions og&‘XTA carnet. This IEC number can
also be (u?ed by importers importing for
exhibitiohs/fairs as per Paragraph 2.63 of
Ha}%dfgook of Procedures

10

IDNBG1100E

0@f?ector, National Blood Group

11

ICIRN1126E\2@<\&

Individuals /Charitable Institution /Registered
NGOs importing goods, which have been
exempted from Customs duty under
Notification issued by Ministry of Finance for
bonafide use by victims affected by natural
calamity.

IIEGC1134E

Persons importing/exporting permissible
goods as notified from time to time, from /to
China through Gunji, Namgaya Shipkila and
Nathula ports, subject to value ceilings of single
consignment as given in Paragraph 2.07 (iv)
above.

13

NCIEE1169E

Non-commercial imports and exports by
entities who have been authorised by Reserve
Bank of India.

4



2.08 Application for IEC

(a) Exports/ Importers shall file online application in ANF 2A format
with applicable fee and requisite documents.

(b) IEC will be system auto generated and applicant will be informed
through e-mail and sms that a computer generated e-lIEC is
available on its registered email id. Applicant can also view and
print its e-IEC after completion of the submission proces(ggQ
application by logging into the IEC module. \‘2*

(c) The applicant is required to submit online appllcatlogh\?/vlth the
following  details/documents  (scanned cop1@§ to be
submitted /uploaded) along with the IEC appllcat\gn
(i) Cancelled cheque bearing entity’s p]ge “printed name or

Bank certificate in prescribed fornga’c ANF-2A(D);
(ii) Address proof of the apphcang&‘éntlty as detailed in the

application. &\@
Qz

(d) RAs would conduct post- verlfﬁtlon of online IECs as per the
guidelines.!

2.09 IEC Format &

An IEC will be issued in p]:gﬁcrlbed format (ANF 2(A) (II)). A copy of such
[EC shall be endorsed tm@%ncerned banker (as per details given in ANF 2A).

Such endorsement sl‘iﬁuld ordinarily be done using emails.
Q

2.10 Validity qﬁEc

\%
An IEC aLcLPotted to an applicant shall have permanent validity unless
cancelléa by the competent authority. The IEC will cover all branches /

le{§fOl’lS / units / factories of the applicant.
*(\

2.11 Validity of IEC for EOUs / SEZs

An [EC will remain valid irrespective of a firm’s status as a DTA unit or an
EOU or a SEZ/ EHTP/STP/BTP unit and the procedure to be followed in
case a firm/unit is de-bonded and converted to DTA is as under:



(a) An unit which is an EOU or in SEZ/EHTP/STP/BTP after de-bonding
will not surrender the IEC obtained from its jurisdictional DC, SEZ.

(b)  The jurisdictional DC, SEZ will send the original IEC file to concerned
RA of DGFT after de-bonding.

(c) RA becomes the custodian of such file and will allow de-bonded unit
to make necessary modification in [EC. \QQ‘
S
.b’\a
(d) The de-bonded unit to be eligible for benefits from the RA as\@;%r FTP.
%

2.12 One PAN-One IEC &

0
$\
Only one IEC shall be issued against a single PAN. MuMle IECs against a
single PAN stands deactivated suo-motu after 31. 03@815

2.13 Surrender of IEC &

If an IEC holder does not wish to operate@otted IEC, he may surrender the
same to the issuing authority. On E@celpt the issuing authority shall
immediately cancel the IEC and @}ectronlcally transmit it to DGFT and
Customs authorities. @&

OKQ

2.14 Modification of IE(‘bQ
\2\’2*

(a) Modifications 1n &ﬁECs / e-IEC’s can be done online only. Applicants
seeking modg\g@atlon in their IECs / e-IEC’s may log on to dgft.nic.in and
click on I{gqiaorter Exporter Code (IEC) under Quick Links and select
Modlfg\ﬁour IEC” to amend their e-IECs and IECs in physical format
WItI%Qa\pphcable fees and requisite documents.

D

\(.\\%?ﬁ)plicant shall upload relevant document/s to substantiate the changes
sought to be made, besides uploading the signed copy of the
modification application. The modification application has to be signed
by Proprietor/ Managing Partner/ Designated Partner /Director /
Company Secretary in case of companies or Chief Executive of the
Society/ Managing Trustee / Karta as the case may be, before
uploading/submitting the online application.



(b)

However, request for (i) Cancellation of existing numeric IEC and (ii)
PAN change in existing numeric IECs has to be made to the concerned
jurisdictional Regional Authority. Once RAs have changed the PAN and
the change is reflected on central server, such applicant can seek
further modifications online, if any so desired.!

An application for modification may be made for change in details llke
name, address, constitution, ownership in Proprietorship firms, ch@\ge

in nature of the firm e.g. from proprietorship to partnership etc. \2*”\
&
&
<&

(c) RAs shall consider applications seeking modlflcatlon\azfn IEC (all

(d)

numeric), involving change in PAN, by ensuring that :habllltles of the
previous applicant/applicant firm are transfer&%d to the new
applicant/applicant firm whose PAN will be re@\ectlng in the modified

IEC. <

&

\e

In case of change in constitution o&a PAN based IEC by way of
merger, acquisition, liquidation, lnhghtance etc. such that PAN of the
new entity so formed is dlffereny%rom the earlier one, an IEC can be
availed against the new PAN, lgeﬁot existing already. Previous IEC (s) can
also be operationally hnkecg\&) the PAN/IEC of the new entity.lii

\00

(e) An application for lig&ing the obligations under the old/ previous IEC

may be submltted%hne to the jurisdictional RA of the new entity along
with supportn@@ documents Concerned RA may sanction the given
linkage aftgt‘» due scrutiny of the evidence provided by the applicant
includin{g&%ubmission of affidavits etc. After RA’s approval, previous IEC
(s) s}ga'ﬁ be treated as surrendered.v

o°®

QO

2\?1%4 (A) Modifications / Change in Branch Office / Head Office /

Registered Office Address in IEC involving a shift in
jurisdictional RA.

When an IEC holder seeks modification/ change of Branch Office/
Head Office/ Registered Office address in its IEC and which involves a



2.15

(a)

(b)

shift in its jurisdictional RA, a request to that effect will have to be
made to RA concerned under whose jurisdiction the applicant exists.

On the basis of this request, the RA (Custodian of the IEC File till
now) will process such requests and amend IEC, if found appropriate,
under intimation to the RA under whose jurisdiction the applicant
wants transfer. The new RA shall allow the person in its new address
to carry out necessary functions and also apply for eligible benefrg&”as
per FTP. 2*”\

Profile of Importer / Exporter X
ANF-1 contains the profile of the 1mp0rter/expo¢<‘ter IEC Holder shall
be responsible for updating the same as agﬁ‘ when a change takes

place immediately or in any case at least oir‘ée in a year.
QQ‘
Documents which are uploaded in t@é&[mporter Exporter Profile are

not required to be filed each tlmeﬁfhe importer/exporter applies for
authorisations/scrips under dgqfferent schemes of this FTP. However,
persons seeking any benefl'ge}’rom any authority, by claiming status as
manufacturer exporter Have to prove its credence for the same
independently to thagoiuthorlty
\2\’}
&‘Q

Issue of Authorgﬁtlon

2.16

&QA
.Q
Valu&iéy period of Authorisation/ Licence / Certificate /

Amflorlsatlon / Permissions / CCPs
&

Qo

Y Validity period of Import / Export Authorisations from the date of

issue shall be as follows, unless specified otherwise:

Sr. Type of Authorisation Validity Period
No
(i) | Export Authorisation for 24 months Vv
restricted (Non SCOMET)
goods




(ii) | Export Authorisation for 24 months
SCOMET items

(iii) | Import Authorisations for 18 months
restricted items and CCP

(iv) | EPCG Authorisation 24 monthsvi
(v) | Advance Authorisations (AA) | Coterminous with contracted
for Deemed Export duration of project executlo@'
or 12 months, wh1chever§
more. QJ%
(vi) | AA {except (v) above}, DFIA, | 12 months from 155@%l date.
Replenishment Authorisation \“s
for Gems & Jewellery as per Q\
Chapter 4 of FTP. O&Q’
&

However, EXIM Facilitation Committee (EFC) (for@%n SCOMET items) and Inter
Ministerial Working Group (IMWG) (for SCOMEg"f items) may approve the grant of
Export Authorisation for a shorter / longer&duratwn in specific cases to meet
contractual obligations/delivery schedule S@\? on specific recommendation of the

concerned Technical / Administrative Wﬁstry / Department / or any other agency.

@(

b\}“

(b) DGFT may decide to d@sue specific authorisation/ class of
authorisations for a lqﬁ*ger/shorter validity period. Any extension

/revalidation in suc}g@ases to be allowed only by DGFT.

\2\%
N
2.17 Date of reckgchmg of Import / Export
@
&Q;

(a) Date Qf\reckonlng of import is decided with reference to date of
sthEment / dispatch of goods from supplying country as given in
gﬁragraph 9.11 of Handbook of Procedures and not the date of

e Q arrlval of goods at an Indian port.

<

(b) Date of reckoning of export is decided with reference to date of
shipment / dispatch of goods from India as given in Paragraph 9.12
of Handbook of Procedures. However, for benefit under FTP, Let
Export Order (LEO) date shall be the date of reckoning of export.



2.18 Validity of Authorisation/ Licence for import/export
(a) Authorisations must be valid on the date of import.

(b) Similarly, export obligation period of an Authorization must be valid
on the date of export.

2.19 Validity of Scrips &

>
Scrips under Chapter 3 and 5 must be valid on the date on Wh'@i\ actual
<

debit of duty is made. >

&
2.20 Revalidation of Import / Export Licenge\00 Certificate/
Authorisation / Permissions for Non-SCOMET @&Qid SCOMET items
&
(a) RA concerned may revalidate import auth@gﬁ%ation on merits for six
months from date of expiry of validity. @\@A
K\‘&QJ
(b) Export Authorisation, includin@g*“\&for SCOMET items, may be
revalidated, on merits for a ﬁqp*%riod of six months at a time and

maximum upto 12 monthsolg§\\the DGFT (Hqgrs).i
.Q

(c) However, revalidatioghsgf freely transferable authorisation / duty
credit scrips and%(\@s?tock and sale (excluding SCOMET items)
authorisation s not be permitted unless validity has expired while
in custody ggoeustoms Authority / RA / Government Authority.

<

(d) Revalid\%ﬁ%n of Authorisation/Duty Credit Scrip shall also be allowed
withg@ft charging any fee for the period of delay (the period for which
alékéﬁorisation/scrip holder was unable to utilise the same) or six

QOg§onths, whichever is less, due to the following reasons:
(1) If Authorisation/Scrip or any amendment thereof could not be
transmitted to Customs Server within fifteen working days from the

date of issue/amendment;
(ii) If Authorisation/Scrip rejected by Customs server with error Code;

(iii) If request for issue of waiver of Bond/EODC was not considered
within the period specified under Para 9.10 of HBP, 2015-2020

10



where complete application was submitted within the validity of the
Authorisation.

In such cases, revalidation shall be allowed from the date of
endorsement for the period of delay or six months, whichever is less.
For example: Authorisation is issued having initial validity of 12
months on 01.04.2017. It was transmitted to Customs server on
01.04.2017 by DGFT server but it is accepted by Customs server . .on
31.10.2017. So the Authorisation holder loses 7 months (sﬁfﬁ 5
months validity is left). In such a case, RA shall allow revathilon for

a period of 6 months (validity of 5 months is subsumegk) from the
N

Q°
The applicant shall submit request for o“jndorsement of
Authorisation/Scrip along with screen shot oQ&CFT server as well as
Customs Server in support of his claim. {R?\ shall verify the same
before revalidation is allowed. @\@

However, request must be made @%A concerned within a month
from the date of final accepl;\afnce of Authorisation/Scrip in the

<
Customs Server. b&

date of endorsement.

Notwithstanding anythg«ﬁg contained above, these provisions of
revalidation shall nobtgﬁpply wherever, the authorisation/scrip holder
had clear 6 monthsbperlod in hand for utilisation.

&‘Q

>
<
Qﬁ

2.21 Authorlty to Revalidate

\%

Such re\@ﬁdatlon under Paragraph 2.20 above would be permitted under
spec& orders of Head of concerned Office and such revalidation would be
I{J@Qﬂmum up to the extent of custody period.

2.22 Application for Revalidation

An application for revalidation of authorisation, may be made to RA
concerned. RA would consider such application as per FTP/ HBP. Where
DGFT is concerned authority, original application shall be submitted to RA
concerned and self-attested copy of same shall be submitted to DGFT.

11



Procedure for issuing Duplicate copies:
2.23 Duplicate copies of Export / Import Authorisation

Where an Authorisation/ Permissions/ CCPs / Licence / Certificate / is
lost or misplaced, an application for issue of a duplicate may be made
along with Self declaration, as given in Appendix 2M, to concerned RA
where the original license was issued. &

/(‘
’50

2.24 Documents required for duplicate copy of freely traq@ferable

Authorisation %
&%

N

N
Duplicate copy of freely transferable Authorisation may be issued against
\\/
an application accompanied with following documents¢
W

S
Q
(i) An application with fee equivalent to 1Q% of duty saved or duty
credit (of unutilized balance). x@}
X
&
&

(ii) A copy of FIR reporting loss. @%6

(iii) Self- declaration to 1ndemn1fcyé?evenue loss, which may be caused on

account of issue of such dg{fﬁlcate

\1.0
800
\2\’2*
When an Authorlsatlt‘i‘ﬁ is lost by a Government agency and a proof to this
effect is submlttedc*\documents at serial nos. (i) to (iii) of Paragraph 2.24
above shall I&gﬁ be required. In such cases, revalidation shall be for six
months frog@:ﬁdate of endorsement.

<~

2.26 g&gchanism for issuing duplicates
O
QO
)

RA concerned shall obtain a report regarding utilization of such
Authorisation from Custom authority at port of registration before issuing
duplicate, for balance unutilized.

2.25 Exception

2.27 Validity of duplicate Authorisation

12



Validity of duplicate Authorisation shall be co-terminus with original
period. No request shall be entertained if validity has expired.

2.28 Applicability of the provision

Provision of Paragraph 2.26 and 2.27 shall be applicable for cases
covered under both Paragraph 2.23 and 2.24

4
Bank Guarantee /LUT: %\o &
2.29 Execution of BG/Legal undertaking for Advance Autholgﬁatlon/
EPCG Authorisation & &
§

0
(a) Before clearance of goods through Customs, Aulah%rlsatlon holder
shall execute a BG/LUT with Customs Authorltmps In such cases, RA
shall endorse the following condition on thgﬁlcence/ Authorisation:
"BG / LUT as applicable, to be executeg@wnh concerned Customs

‘Zz
Authorities. e
B
&

(b) In case of indigenous sourcing, : aﬁuthorlsatlon holder shall furnish
BG/ LUT to RA as per Custom\s‘%n‘cular No0.58/2004 dated 31.10.04,
as amended from time to tuﬁe In case, the firm has already executed
BG/LUT for the full valg@ of the licence/ certificate/ authorisation/
permission (coverlgg the items indigenously procured) to the
Customs and furm@%es proof of the same to Regional Authority (RA),
no BG/LUT s}%é:fl be required to be executed with the RA. The RA
concerned&sﬁall endorse on the authorisation that the Customs
Authori gy‘shall release/redeem BG/LUT only after receipt of NOC or
EODg\\f‘rom the RA concerned. RA shall endorse a copy of the same
al@ng with a forwarding letter to the Customs Authority at the Port of

of%glstratlon for their information and record.

2&9A Any firm/ company coming under the NCLT proceedings shall make
a summary of statement of outstanding export obligations/liabilities
under the FTP schemes, indicating duty saved amounts and
applicable interest till the date of start of proceedings before the
National Company Law Tribunal (NCLT), any penalty imposed under
FTD&R Act, any other dues such as fee etc., and submit the same to
the RA concerned and to NCLT, before the start of NCLT proceedings

13



as part of the statutory filings. The statement of consumption of
inputs/procurement of capital goods, attested by chartered
engineer/chartered accountant, shall also be submitted along with
other documentary details of any partial fulfilment of Export
Obligation claimed towards offsetting the duty saved amount.Vii

2.30 Corporate Guarantee
6
A status holder or a PSU may also submit Corporate Guarantee in ll;é% of

Bank Guarantee/LUT in terms of the provisions of relevant ﬁlstoms

Circular in this regard. fe

&%
2.31 Advance Payment $$°

&
>
\0

In case, payment is received in advance and egéport / deemed export
takes place subsequently, application for an Aqﬁlorlsatlon shall be filed
within specific period following the month dl{lzﬁng which exports/ deemed

export is made, unless otherwise spec1f1ed\\

6&

2.32 Import under Lease F1nanc1gg

b\.{
Import under lease flnancmg \'ﬂlall be available under EOU/ SEZ scheme.
Domestic supply of capltalocgoods to eligible categories of deemed exports
shall be eligible for ben@ﬁts of deemed export as in paragraph 7.03 of FTP,

even in cases Wh%fﬁ supplies are under lease financing.
<
Q

<
In case of loss g‘ﬂ)ocuments:
&
»
2.33 Issuance of scrips against lost EP copy of the Shipping Bills
6&,
@QJ

Whe?‘e EP copy of Shipping Bill is lost, claim for Scrips under Chapter 3 and
C\ﬁapter 5 can be considered subject to submission of following documents:

(i) A duplicate /certified copy of relevant document issued by Customs
Authority in lieu of original;

14



(ii) An application fee equivalent to 2% of relevant entitlement.
However, no fee shall be charged when such document is lost by
Government agencies and a documentary proof to this effect is
submitted

(iii) Self-declaration by exporter about loss of document and an
undertaking to surrender it immediately to concerned RA, if found
subsequently \%f\

S

(iv) Self-declaration by exporter to effect that he would a%ﬁemnlfy
Government for financial loss if any on account of duty\@ffedlt issued
against lost Shipping Bills. Customs Authority, Before allowing
clearance, shall ensure that benefit / duty C&%dlt against such
shipping bill has not been availed.

\\\/
S

2.34 Claims against lost copy of shipping bilg@\

Q}ﬁ

Claim against lost Shipping Bill shall ligv\“preferred within a period of six
months from date of release of dgzpthcate copy of Shipping Bill. Any
application received thereafter S}%a‘ﬁ be rejected.

2.35 Submission of Certlfle@foples of Documents

0
O

*0
Wherever original docu@%ents have been submitted to a different RA /
nominated agenc1es ”é? to a different division of same RA, applicant can

furnish photocolzé(ef)f documents duly certified by him in lieu of original.

Warehousqggb}‘acﬂlty
%
2.36 W%rehousing Facility
QO&

(‘éﬂ\6 Public / Private Customs Bonded Warehouses may be set up in DTA
as per Chapter-IX of Customs Act, 1962, to import items in terms of
Paragraph 2.36 of FTP. On receipt of goods, such warehouses shall
keep these goods for one year without payment of applicable
customs duties. Goods can be cleared against Bill of Entry for home
consumption, on payment of custom duty and on submission of
Authorisation wherever required, after an order for clearance of

15



such goods for home consumption is issued by competent customs
authorities. In case of clearance against duty free categories

/concessional duty categories, exemption / concession from duty
shall be allowed.

(b) Goods can be re-exported without payment of customs duty provided
shipping bill or a bill of export is presented in respect of such goods;
and order for export of such goods has been made by competqﬁt

customs authorities. ‘§°
&
Certificates: <
“Q%
&%
2.37 Free Sale and Commerce Certificate $$°

(a) (i) RAs may issue, on application, Free Sale angktommerce certificate
for export of items not covered under Drug§ & Cosmetics Act, 1940,
which have usage in hospitals, nursing ]gg&mes and clinics, for medical
and surgical purposes and are not gj«‘bhlblted for export. Validity of
such certificate shall be two 2ggéars from date of issue unless
otherwise specified. @@

b\\
(ii) An application for g\@%t of Free Sale and Commerce Certificate
may be made to W%oncerned as per format in ANF 2 H of
Appendices and A:@%t Niryat Forms with Annexure A therein. RA
shall issue Free&gle and Commerce Certificate as per Annexure B of

ANF2H. &

&
&g’@ﬁ

(b) (i) RA§\may also issue, on application, Free Sale and Commerce

Cer@‘ﬁcate for export of any other item which is not restricted or

gf’ohlblted for export. Validity of such certificate shall be two year

.%QOerom date of issue unless otherwise specified.

&
(ii) An application for grant of Free Sale and Commerce Certificate for
these items may be made to RA concerned as per format in ANF 2H
of Appendices and Aayat Niryat Forms along with Annexure A
therein. RA shall issue Free Sale and Commerce Certificate as per

Annexure B of ANF 2H.

16



2.38 End User Certificate

In case of import of any freely importable item in India, if a foreign
Government insists on certification of end user of the item, before
permitting export of the same from their country, RA may issue such
certificates as per Appendix 2Q of Appendices and Aayat Niryat Forms.
The certificate shall be issued based on application made under ANF 2 ]

along with documents prescribed therein. \QQ‘
N
‘(\/\J

2.39 Imports under Indo-US Memorandum of Understandlng\@?}

\@“

(a) Import of specified capital goods, raw materials aQ@ components,
from United States of America (USA) is subject to U@ Export Control
Regulations. US suppliers of such items are reﬁulred to obtain an
export authorisation based on import certlfl&\ﬁ\te issued in India. The

following are designated Import Cer\t@ﬁa‘ce Issuing Authorities

. <
(ICIA): V&Q}
I
(i) Department of ElectroniC@%TDoE), for computer and computer
based systems @b&@
&00

(ii) Department of\u‘Pndustrlal Policy and Promotion (DIPP),
Technical Sup\ﬁort Wing (TSW), for organised sector units
reglstereg@ﬁlder it, except for computers and computer based

system§,
Qﬁ
(iii) Mgﬁstry of Defence (MoD), for defence related items;

\%
(1Vl\%°\DGFT for small scale industries and entities not covered above

\&@}\ as well as on behalf of any of the above;
.%QOQ(V) Embassy of India, Washington, DC, on behalf of any of the
AN above.

(b) Application for an import certificate shall be made in ANF 2K(i).
Import certificate in Appendix-2P(Ia) may be issued by ICIA directly
to importer with a copy to (i) Ministry of External Affairs (MEA)
(AMS Section), New Delhi, (ii) DoE, New Delhi; and (iii) DGFT.
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(c) However, this import certificate will not be regarded as a substitute
for an import authorisation in respect of items mentioned as
restricted in ITC (HS) and an import authorisation will have to be
obtained for such items.

(d) India’s import and export with regard to USA’s unilateral export
control items [Crime Control (CC) Items as listed in Appendix
2P(iia) and Regional Security (RS) items as listed in Appen@x

2P(iib)] will be governed by the following regulations: ?@Q
R

’Z*
Items listed at both Appendix 2P (iia) and Appendix ZP(ng) will be
allowed by DGFT for import from USA provided the 1mg&?ter submits
the following documents in ANF 2K(i) : Q@

(i) documentary proof of Bill of Lading 1nd1cat¢ﬁlg Port of USA,
(ii) legal undertaking that goods shall notQ%\e exported/ alienated;
and @

(iii) Importis with Actual User cond\gefon
\@\\
(e) In case the importer wants tq@subsequently export the imported
items from USA, or any pgx‘% thereof, such export will require an
authorisation from DGFT&%S per ANF 2K(ii) and Export certificate

will be issued in the fogq&ﬁat Appendix-2P(ib).

80
(f)  Import /expor(t\x\é? such items shall be allowed only through EDI
enabled portsiof India.
@
Imports: @&
\%

2.40 llgmort of Consumer or Other goods as Gifts
0(/o
({@9 In terms of provisions contained in Paragraph 2.25 of FTP, an
application for grant of CCP for import as gifts of items appearing as
restricted for imports in ITC (HS) shall be made to the DGFT as in

ANF 2M along with documents prescribed therein.

(b) Where recipient of a gift is a charitable, religious or an educational
institution registered under any law in force, and gift sought to be
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imported has been exempted from payment of customs duty, such
import shall be allowed by customs authorities without a CCP.

2.41 Import of Cheque Books /Ticket Forms etc.

Indian branches of foreign banks, insurance companies and travel agencies
may import chequebooks, bank draft forms and travellers cheque forms
without a CCP. Similarly, airlines / shipping companies operating in Intha
including persons authorised by such airlines / shipping companlesﬁnay

import passenger ticket forms without a CCP. \Q,%\
AQJ
2.42 Import of Reconditioned/ Second Hand Aircraft Spag«}go
\0
$\

Import Authorisation for reconditioned / second hand g}rcraft spares is not
needed on recommendation of Director Genegal of Civil Aviation,
Government of India (DGCA). @&Q

()
2.43 Import of Replacement Goods 6@@\

I

Goods or parts thereof on being@?mported and found defective or
otherwise unfit for use or which }@Ve been damaged after import, may be
exported without an Authorlsagﬁn and goods in replacement thereof may
be supplied free of charge\uBy foreign suppliers or imported against a
marine insurance or maﬁ%e cum-erection insurance claim settled by an
insurance company. %ﬁl goods shall be allowed clearance by the customs

authorities w1thou1g§m import Authorisation provided that:
&
&

(a) Shlpmegct& of replacement goods is made within 24 months from
date Q@*ﬁ clearance of previously imported goods through Customs or
WHSPIII] guarantee period in case of machines or parts thereof where

oﬁlch period is more than 24 months; and

(‘B") No remittance shall be allowed except for payment of insurance and
freight charges where replacement of goods by foreign suppliers is
subject to payment of insurance and / or freight by importer and
documentary evidence to this effect is produced while making
remittance.
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2.44 Other Conditions for Import of Replacement Goods

(a) In case of short-shipment, short-landing or loss in transit, import
of replacement goods will be permitted based on certificate issued
by customs authorities without an import Authorisation.

(b) This procedure shall also apply to cases in which short shipment of
goods is certified by foreign supplier, who has agreed to replace fg\@e
@QO
&
(c) Cases not covered by above provisions will be con&dered@n merits
by DGFT for grant of Authorisation for replacemen‘wfﬁr goods for

which an application may be made as per paragraph @Bo of HBP.

of cost.

&
'\0\'
Q

\\\/
S

Q
On winding up of overseas offices, set up with aﬁproval of RBI, used office

equipments and other items may be 1mp0rte<\d‘w1thout Authorisation.
&

2.46 Import of Ammunition by Llcensiéd /Authorised Arms Dealers

2.45 Import of Overseas Office Equipment

,QQ/
(a) Import of following types&%f ammunition are allowed against an
Authorisation by hcens@cf arms dealers subject to conditions as may

be specified: S
(\b

(i)  Shotgun Qaartrldges 28 bore;
(ii) Rev%@er Cartridges of .450, .455 and .45 bores;
(iii) Jg‘i‘stol Cartridges of .25, .30 Mauser, .450 and .45 bores;

&@ Rifle Cartridges of 6.5 mm, .22 savage, .22 Hornet,300
Sherwood, 32/40, .256, .275, .280, 7m/m Mauser, 7 m/m Man
& Schoener, 9m/m Mauser, 9 m/m Man Schoener, 8x57, 8x57S,
9.3 m/m, 9.5 m/m, .375 Magnum, .405, .30.06, .270, .30/30
Winch, .318, .33 Winch,.275 Mag.,, .350 Mag.400/350, .369
Purdey, .450/400, .470, .32 Win,.458 Win, .380 Rook, .220

Swift and .44 Win. bores.
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(b) An import Authorisation shall be issued at 5% of value of annual
average sales turnover of ammunition (whether indigenous or
imported) during preceding three licensing years subject to a
minimum of Rs. 2000.

(c) An application for grant of an Authorisation for items listed above
may be made to RA in ANF 2M along with documents prescribed

therein. d'

\QO

b&

Q,%
@\

2.47 Duty Free Imports for specific Sectors:

(A) R&D Equipment for Pharmaceuticals and Bio- techn@]%gy Sector
$\

(i) Duty free import of goods (as specified 1ng\hst 28 of Customs

notification No.21/2012 dated 1732@&? as amended from

time to time) upto 25% of FOB Value of exports during

preceding licensing year, shall be gl&owed

&
(ii)  The eligible unit may furnlshsé)}n application given in Appendix-

8A to RA concerned diuly countersigned by Chartered
Accountant. b‘\@

(iii) In respect of duth%ree import of R&D equipment, units not
registered wggh jurisdictional Customs authority shall be
allowed t(«)z@ give Installation Certificate issued by an

1ndepen9‘ent Chartered Engineer.
Q

(B) Agro- Chqiﬁlcals Sector:

0

i @ut free imports of goods as specified in list 28A of Customs
y p g p

QJ«\“\ notification No. 21/2012 dated 17.3.2012, upto 1% of FOB

O&é\ value of exports made during preceding licensing year, shall be

& allowed to agro chemicals sector unit having export turnover of

Rs. 20 crore or above during preceding licensing year.

(ii) The eligible unit shall apply in form given in Appendix-8B to
RA concerned duly countersigned by Chartered Accountant.

(iii) In respect of duty free import of R&D equipment, units not
registered with jurisdictional Customs authority shall be
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allowed to give Installation Certificate issued by an
independent Chartered Engineer.

2.48 Import under Govt. to Govt. Agreements

Import of goods under Government to Government agreements may be
allowed without an Authorisation or CCP on production of necessary

evidence to satisfaction of Customs authorities. &
Q
&
2.49 Transfer of Imported Goods ng”
&
(a) Cases where prior permission is required: &Q\

Transfer of imported goods which are subject to Actual I,Js“er condition and
have become surplus to needs of Actual User, shall be made only with prior
permission of RA concerned. Following 1nformat1gﬁ alongwith supporting
documents shall be furnished with request ﬁr grant of permission for

transfer, to RA concerned: 6@*
K\
(i)  Reasons for transfer of 1mp@f\ced material;
(‘Z/
(i) Name, address, IEC bpl*umber and industrial Authorisation

registration, if any,\g?btransferee

(iii) Description, qg&nﬂty and value of goods imported and those

sought to be&ransferred
&
(iv) Coplegé%f import Authorisation and bills of entry relating to

1mBéﬁ‘ts made;

(v) %@erms and conditions of transfer as agreed upon between

& buyer and seller.

&
0(/o
(b)>" Cases where prior permission is not required
PN
(i) in case of sale or otherwise by importer of freely importable
goods;

(ii) for goods imported with Actual User condition, provided such
good is freely importable without Actual User condition on
date of transfer
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(iii) for goods with AU Condition after a period of two years from
the date of import.

(iv) for transfer of Imported Firearms (a) after 10 years of import
or (b) on attaining the age of 60 years by such importer, subject
to condition that transferee fulfils conditions as in Arms Act
and Rules thereunder.

(v) for transfer of weapon/s (firearm/s) imported by a Renovy\ﬁed
Shooter (as defined in Policy Condition 3 of Chapter 935\bf ITC
(HS) 2012) for the purpose of his/her pursuing shqo\%mg as a
sport to any upcoming shooter as certified egsﬁler by the
National Rifle Association of India (NRAI) or thl@ﬁ)epartment of
Sports, Ministry of Youth Affairs & Sports %ft“er two years from
the date of import. The transfeg:ée can subsequently
transfer/resell to any buyer as cgﬁlfled by the NRAI or
Department of Sports for the sole piflrpose of pursuing shooting
as a sport after one year froq;@tqhe date of its first sale. Such
transfer/sale is subject to t]gﬁ provisions of the Arms Act, 1959
and other rules/regﬁﬁatlons by state/local police.

NRAI/Department of&)orts will maintain the required records.

KQ
Import of Restricted ltemg&L

RS
2.50 Import of Rest(giacx\t%ed Items
o&
An application &S’r grant of an Authorisation for import or export of items
mentioned {Q‘\éRestrlcted’ in ITC (HS) may be made to RA, with a copy to
DGFT H(l(cé?m ANF 2M along with documents prescribed therein. Original
apphcaﬁon along with Treasury Receipt (TR) / Demand Draft shall be
subqsﬁltted to RA concerned and self-attested copy of same shall be
s‘iﬁ)mltted to DGFT in duplicate along with proof of submission of

application to concerned RA.

2.51 EXIM Facilitation Committee

(a) Restricted item Authorisation may be granted by DGFT or any other
RA authorised by him in this behalf. DGFT / RA may take
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(b)

2.52

assistance and advice of a Facilitation Committee while granting
authorisation. The Assistance of technical authorities may also be
taken by seeking their comments in writing. Facilitation Committee
will consist of representatives of Technical Authorities and
Departments / Ministries concerned.

Import authorisations for a restricted item, if so directed by the
competent authority, shall be issued for import through one of th*e
sea ports or air ports or ICDs or LCS, as per the option 1nd1cat§%f in
writing, by the applicant. Authorisation holder shall reg\@ler the
import authorisation at the port specified in the Autho@atlon and
thereafter all imports against said authorisation shskb%e made only
through that port, unless the authorisation holder sz’tams permission
from customs authority concerned to 1mport« through any other

specified port. >
&Q

EXIM Facilitation Committee (EFC) shg&lb normally meet once every
month. Where a case has been deferlg&j in EFC for want of comments
from the Technical AuthorltleA and Departments /Ministries
concerned but subsequently, y(‘%C(s) has / have been received from
the concerned agency(les) w?‘th no divergence in views, authorisation
shall be issued with the @%proval of Chairman, EFC and the case shall
be brought before EQ@ln its subsequent meeting for approval on ex-

post facto basis. \2@
&‘Q
Import of Rcéstrlcted items required by Hotels, Restaurants,
Travel Ag&nts Tour Operators and other Specified Categories
\0

[tems meﬁ‘cloned as restricted for imports in ITC (HS) required by
hotels,é@restaurants travel agents and tour operators may be allowed
aga’\rﬁst an Authorisation, based on recommendation of Director General,
Tﬁurlsm Government of India.

(a)

Hotels, including tourist hotels, recognised by Director General
of Tourism, Government of India or a State Government shall be
entitled to import Authorisation upto a value of 25% of foreign
exchange earned by them from foreign tourists during preceding
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licensing year, for import of essential goods related to hotel and
tourism industry.

(b) Travel agents, tour operators, restaurants, and tourist
transport operators and other units for tourism, like adventure/
wildlife and convention units, recognized by Director General of
Tourism, Government of India, shall be entitled to import
authorisation up to a value of 10% of foreign exchange earnedb\y
them during preceding licensing year, for import of essential Qg@ods
which are restricted for imports related to travel anckgﬁ?)urlsm
industry, including office and other equipment required fgfthelr own

\%
professional use.
g

(c) Import entitlement under paragraphs 2.52 (a) g&ﬁ 2.52 (b) of any
one licensing year can be carried forward, elth(@r in full or in part, and

added to import entitlement of two succeed@ﬁg licensing years.
A

(d) Such imported goods may be tra@&Qferred after 2 years with
permission of DGFT. No perm1551%n for transfer will be required in
case the imported goods are re- @Xported However, re-export shall be
subject to all conditionality, g;f requirement of licence, or permission,
as may be required under Schedule [T of ITC (HS).

(e) An application for gor@?qt of an Authorisation under paragraphs 2.52
(a) and 2.52 (b) xﬁ‘ay be made in ANF 2 M to DGFT through Director
of Tourism, Gcﬁgrnment of India who will forward application to RA

concerned @?Sng with their recommendations.
&‘Z;
2.53 lmpo@\‘bf Restricted items for R&D by units of Government

&0
\‘\

All res&ﬁcted items and items permitted to be imported by STEs, except live
ang@‘?als required for R&D purpose may be imported without an
Althorisation by Government recognized Research and Development units.

2.54 Import of Metallic Waste and Scrap

Import of any form of metallic waste, scrap will be subject to the condition
that it will not contain hazardous, toxic waste, radioactive contaminated
waste / scrap containing radioactive material, any type of arms,
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ammunition, mines, shells, live or used cartridge or any other explosive
material in any form either used or otherwise.

(a) Import of following types of metallic waste and scrap will be free
subject to conditions detailed below:

Sl. | Exim Code Item description

1. 720410 00 |Waste and scrap of cast iron .
2. | 72042190 [Other &
3. | 72042920 |0OfHigh speed steel A

4. | 72042990 |[Other B

5. 72043000 Waste and scrap of tinned iron or §§8‘rel

6. 72044100 [Turnings, shavings, chip@\?nilling waste,

saw dust, fillings, trimminogsQ and stampings,
whether or notin bundlesg
7. 72044900 |Other &QO

8. 72045000 [Re-melting scrap ing@\t\s
9. 74040012 |Copper scrap ngw

10. | 74040022 [Brassscrap &

11. | 75030010 Nickel scrag

12. | 76020010 Alumin@ﬁn scrap

13. | 79020010 qu;ﬂ:rap

14. | 80020010 T3&n scrap

15. 81042019%0 agnesium scrap

-
4
&‘Q

(b)  ‘Freely’ In@%rtable metallic waste and scraps (shredded) as listed
above <\Ql:ﬁall be permitted through all ports of India subject to

folloyy\ﬁlg conditions:
\,
&@Q At the time of the clearance of goods, importer shall furnish to
.\%90 the Customs pre-shipment inspection certificate as per the
< format to Appendix 2H from any of the Inspection &

Certification agencies given in Appendix-2G, to the effect that
the consignment was checked for radiation level and scrap
does not contain radiation level (gamma and neutron) in excess
of natural background. The certificate shall give the value of
background radiation level at that place as also the
maximum radiation level on the scrap; and
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(ii) Importer shall also furnish copy of the contract with the
exporter stipulating that the consignment does not contain any
radioactive contaminated material in any form.

(c) Import from Hodaideh, Yemen and Bandar Abbas, Iran will be in
shredded form only.

(d) Import of un-shredded compressed and loose form of metallic waste
scrap listed in paragraph 2.54(a) above in shall be subject tQchhe

following conditions:- S z»‘\

\QJ
(i) At the time of the clearance of goods, importer shaqb}*furnlsh to
the Customs pre-shipment inspection certlflc\ﬁe as per the
format in Appendix 2H from any of the Inspection&
Certification agencies given in Append1x~25C to the effect that
the consignment does not contalgv\ any type of arms,
ammunition, mines, shells, cartrldg@s or any other explosive
material in any form either usQ@if or otherwise, and that the
consignment was checked fgﬁ radiation level and it does not
contain radiation level (gamma and neutron) in excess of
natural background. i[ohe certificate shall give the value of
background radlatlg?l “level at that place as also the maximum

radiation level ogﬁ%he scrap.
Sl
(ii) The lmportz@a item (s) is actually a metallic waste/ scrap
/secondé& /defectlve as per the internationally accepted

para{y@ters for such a classification.

(iii) Q@py of the contract between the importer and the exporter
R stlpulatlng that the consignment does not contain any type of

Q
& arms, ammunition, mines, shells, cartridges, radioactive
9 : . L
. %QO contaminated, or any other explosive material in any form
<
< either used or otherwise.

(iv) Import of scrap would take place only through following
designated ports and no exceptions would be allowed even in
case of EOUs, SEZs:-

1. Chennai, 2. Cochin, 3. Ennore, 4. JNPT, 5. Kandla, 6.
Mormugao, 7. Mumbai, 8. New Mangalore, 9. Paradip, 10.
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Tuticorin, 11.Vishakhapatnam, 12.Pipava 13.Mundra, 14.
Kolkata 15. Krishnapatnam and 16. Kattupalli 17. Hazira and
18.Kamarajar.

(v) Only entry sea ports will be designated and notified for import
of un- shredded Metallic Waste and Scrap subject to the
following: &

(1)

(i)

Any sea port to be designated for import of un-s rzéaded
metallic scrap will be required to install Radlatgeﬁa Portal
Monitors and Container Scanner with adequnge security.
The sea port having completed the above gﬁﬁall approach
jurisdictional Customs for inspection ahd certification.
Customs may give necessary clear@ﬁce on receipt of
certification from AERB. On ggﬁlng clearance from
Customs, DGFT will notify such @port as designated port
for import of un-shredded sc@b
6\
&

The existing demgnatebzf sea ports namely Chennai, Cochin,
Ennore, JNPT, Igéndla Mormugao, Mumbai, New
Mangalore, Para@éep, Tuticorin, Vishakhapatnam, Pipava,
Mundra an Q‘ﬁolkata will be allowed to import un-
shredded %erap till 30.09.2022 by which time they are
requlre(,\t*cto install and operationalize Radiation Portal
Monu’@'s and Container Scanner. Such sea ports which
fallfto meet the deadline will be derecognised for the

gﬁrpose of import of un-shredded metallic scrap w.e.f
£701.10.2022. xxix

& (iii) Further, any ICD can handle clearance of un-shredded

metallic scrap provided the same passes through any of
the designated sea ports as mentioned above or any new
ports to be notified/designated from time to time, where
Radiation Portal Monitors and Container Scanner are in
operation and the consignment is subjected to risk based
scanning/ monitoring as per the protocol laid down by
Customs.
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(iv)

Import consignments of metallic waste and scrap shall be
subject to pre-shipment inspection certificate (PSIC) from
the country of origin. However, metallic waste and scrap
(both shredded and unshredded) imported from safe
countries / region i.e. the USA, the UK, Canada, New
Zeland, Australia and the EU will not require PSIC if
consignments are cleared through Ten (10) ports namely,
Chennai, Tuticorin, Kandla, JNPT, Mumbai Krishnapatnam,
Mundra and Kattupalli Hazira and Kamarajar.
Consignments from these six countries / reglon will be
accompanied by certificate from the supplier / s@ap yard
authority to the effect that it does not g@ntaln any
radioactive materials / explosives. These vgm however be
subject to radiation and explosive checks through portal
monitors and container scanner at 'ghese ports. Trans-
shipments through these countr1e§\7 regions will not be
allowed this facility. Import thr@ugh remaining eight (8)
other ports (for both shredcléa and unshredded scrap /
waste), irrespective of couyfry of origin, will be subject to
PSIC. xxx {&\\

6&
6’?

2.55 Recognition as Pre- shlgﬁ\lent Inspection Agency (PSIA) and
issuance of Pre- shlpmﬁlt Certificate (PSIC)

(a)

800

Appllcatlons@(for recognition in respect of PSIAs have to be
made 1n f)xfoforma prescribed in ANF 2L. The scanned copy of
appl{g\é‘\tlon in ANF 2L, along with relevant annexures and
d%c‘uments should be sent by e-mail to DGFT (at psia-
ﬁgft@nlc in), in addition to sending the same by post.

@&T For applicants based in India application fee will be Rs. 7500/-
and for applicants based abroad the application fee will be US
$200. The fees may be amended from time to time by DGFT.

The applications will be considered by an Inter- Ministerial
Committee.

The recognized PSIAs will be notified under Appendix 2G for a
period of three years. At the end of 3 years PSIA has to make a
fresh application for further recognition.
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()

()

(8)

PSIA shall issue Pre-Shipment Inspection Certificate (PSIC) in
the format given in Appendix 2H. PSIC would also carry
uniquely numbered hologram of the PSIA.

A PSIA can also carry out inspections in countries, where it
does not have a full time equipped branch office but which falls
within its area of operation, by deputing its Inspec@rs
However, for such inspections in other countries, the P,§.P}>\ will
be required to give prior intimation to DGFT by ge\ldlng an
email (at psia-travel-dgft@gov.in) and furnishing ¢ d@taﬂs of visit
/ inspection done by the Inspector in PSIC. @\0

The applicants may submit their apphcaﬁ%ns initially without
bank guarantee, as required under g\ﬁo‘) of ANF-2L. Their
applications would not be re]ected@ﬂ%ly on the ground of non-
submission of bank guarantee. \{Abpllcants would, however, be
required to submit bank gug?antee or an equivalent financial
instrument, before they are “notified as PSIA, by the competent
authority, as per FTP/IEIﬁP 2015-20.

2.56 Responsibility and Llabﬁlty of PSIA and Importer

(a)

0

\00
In case of Q@l; mis-declaration in PSIC or mis-declaration in
appllcatléi‘i form for recognition as PSIA, PSIA would be liable
for pgﬁal action under Foreign Trade (Development &
Re é‘fatlon) Act, 1992, as amended, in addition to suspension/

gﬁ%cellatlon of recognition.

The importer and exporter would be jointly and severally
responsible for ensuring that the material imported is in
accordance with the declaration given in PSIC. In case of any
mis-declaration, they shall be liable for penal action under
Foreign Trade (Development & Regulation) Act, 1992, as
amended.

The scanned copy of the PSIC (in pdf format) shall have to be
uploaded by the PSIA on DGFT website or emailed to DGFT (at
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(d)

(e)

\,

Q
Impogﬁ‘of other kinds of metallic waste and scrap will be allowed in terms
of g%ndltlons of ITC (HS).

psic-dgft@gov.in). The certificate shall be issued in prescribed
form Appendix 2H.

The PSIA will also be required to take photographs or make
video of the inspection carried out, duly capturing the following
activities/details:

(i)

(ii)
(iii)

(iv)

Photograph(s) or video clipping of the place oflnspectlgn
with PSIA inspector (mandatory) and representatn@ of
exporter / importer, if available (optional); wu;hz* time,
date of the inspection (at least 1 photograpm\%or video

clipping); \%
\\

Photograph(s) or video clipping &*%)f the testing
instrument(s) used for inspection; \\0“\
Photograph(s) or video clipping Q)f\*fhe process of stuffing
of containers showing the cog&z%ner number (at least 1
photograph or video cllpplr;\g@per container)

‘Q
Photograph(s) or Vid%@‘clipping of the sealing process (at
least 1 photograph @t video clipping per container)

\

The photographs angfol‘ video clippings [as per 2.56 (d) above]
and PSIC shall be\u‘ploaded on DGFT website by PSIA, through
digital mgnatu@% or sent to psicdgft@gov.in through registered
e-mail of BZ§IA Till such time the DGFT website link is
operatlo@ahzed the PSIC and photographs/videos will be e-
malleKd\Qto the DGFT (at psicdgft@gov.in).

2.57 Impoxt “of other kinds of metallic waste and scraps
Q

2.58 Imports of seconds and defectives

Import policy for second and defective, rags, PET bottles /waste, and ships
is given in ITC (HS).

2.59 Services of Inspection and Certification Agencies
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Customs or any other Central or State Government authority may avail of
services of Inspection and Certification Agencies in Appendix 2I of the
Appendices and Aayat Niryat Forms, for certifying residual life as well as
valuation / purchase price of capital goods.

Tariff Rate Quota Scheme:

2.60 Procedure for import under the Tariff Rate Quota Scheme &

\QO

N
Imports under the Tariff Rate Quota Scheme is governed a@‘ber the
Customs Notification No. 28/2020-Customs dated 23 Qé 2020 of
Department of Revenue, Ministry of Finance, Governme\a‘t of India as
amended from time to time. X & *“\
2.61 Eligible entities for allocation of quota 000

\\\/
&

(a) Milk Powder (Tariff Code No. 0402.10 or, 0‘402 21) and White Butter,
Butter oil, Anhydrous Milk Fat (0405% “‘Natlonal Dairy Development
Board (NDDB), State Tradi g@ Corporation (STC), National
Cooperative Dairy Federatloub (NCDF), National Agricultural
Cooperative Marketing Fed%ﬁtlon of India Ltd. (NAFED), Minerals
and Metals Trading Cogﬁﬁratlon (MMTC), Projects & Equipment
Corporation of India ]@Lﬁllted (PEC) and Spices Trading Corporation
Limited (STCL). (\@

\2\’2*

(b) Maize (corn)ﬁ%rlff Code No. 1005.90): National Agricultural
Cooperatlve@\Marketlng Federation of India Ltd.(NAFED), State
Tradmg\Corporatlon (STC), Minerals and Metals Trading Corporation
(MM@) Projects & Equipment Corporation of India Limited(PEC),
Sggées Trading Corporation Limited (STCL) and State Cooperative
ﬁarketlng Federations

(?S Crude sunflower seed or safflower oil or fractions thereof (Tariff
Code No. 1512.11) and Refined rape, colza, canola or mustard oil,
other (Tariff Code No. 1514.19 or 1514.99): National Dairy
Development Board (NDDB), State Trading Corporation (STC),
National Agricultural Cooperative Marketing Federation of India
Ltd.(NAFED),Spices Trading Corporation Limited (STCL) and Central
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Warehousing Corporation (CWC), State Cooperative Marketing
Federation & State Cooperative Civil Supplies Corporation.

2.62 Conditions applicable on availing quotas

All eligible entities are eligible to avail quotas subject to the conditions as
detailed below:

(1)

(ii)

(iii)

(iv)

(v)

All eligible entities desiring availment of quota as mentioned abp‘ve
may make application to EFC in ANF 2M to DGFT, Udyog ]§havan
New Delhi - 110 011. Completed application forms Q\Lb%g with
prescribed documents must reach on or before 1st Ma‘\rch of each

financial year preceding to the year of quota %0

&
‘2/

Imports have to be completed before 31st March°of financial year i.e.
consignments must be cleared by cugi‘bms authorities before

this date. &

Since import of maize (corn) is thrqf‘gh STEs, the allottees of quota
i.e. designated agencies in paragﬁiph 2.61 (b) above for this item
shall also be granted an 1mpo<15t‘Authorlsat10n for allotted quantities
as indicated at Sl NQZ' 21 (b) of Customs Notification No.
21/2002 dated 1.3. 2002\an terms of paragraph 2.20 of FTP, 2015-

2020.
%ép

Application fee@fgr these applications shall be paid according to
procedure coqxq"talned in Appendix 2K of Appendices & Aayat Niryat

Forms. &é\"“

N
EFC gq%DGFT will evaluate and allot quota among applicants by 31st
lVLa?rch of each financial year preceeding to year of quota.

Ex!ifbﬂs and Samples:

2.63 Exhibits Required for National and International Exhibitions or

(a)

Fairs and Demonstration

Import / export of exhibits, including the construction and
decorative materials, except items in the ‘Prohibited’” or SCOMET
List, required for the temporary stands of foreign / Indian
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exhibitors at exhibitions, fair or similar show or display for a
period of six months on re-export / re-import basis, shall be
allowed without an Authorisation on submission of a bond/
security to Customs or ATA Carnet.

(b) Extension beyond six months for re-export / re-import will be
considered by Customs authorities on merits. Consumables such
as paints, printed material, pamphlets, literature etc. pertalnlng@o
exhibits need not be re-exported/re-imported. ?@Q

2.64 Sale of Exhibits &

(a) Restricted Items: Sale of exhibits of restrlcgea items, mentioned in
ITC (HS), imported for an international %X?ﬁlbltlon / fair may also be
made, without an Authorisation w1thgn*@bond period allowed for re-
export, on payment of applicable cy\stoms duties, subject to a ceiling
limit of Rs.5 lakh (CIF) for such gﬁ%ibits for each exhibitor.

(b) Freely importable items: H@?/ever sale of exhibits of items which are
freely importable shall lcgeQallowed within bond period allowed for re-

export on payment %@ﬁpphcable customs duties.

’Z*
(c) If goods broug@@ for exhibition are not re-exported or sold within

bond perlod&"‘due to circumstances beyond control of importer,

Customs Ieél‘ithorltles may allow extension of bond period on merits.
.Q

2.65 Impogk of Samples
Q&
(a) 0ol‘él\o Authorisation shall be required for Import of bonafide
<« technical and trade samples of items restricted in ITC (HS) except
vegetable seeds, bees and new drugs. Samples of tea not exceeding
Rs.2000 (CIF) in one consignment shall be allowed without an

Authorisation by any person connected with Tea industry.

(b) Duty free import of samples upto Rs.3,00,000 for all exporters shall
be allowed as per terms and conditions of Customs Notification.
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2.66 Exports of Samples / Exhibits

(a) Exports of bonafide trade and technical samples of freely exportable
item shall be allowed without any limit.

(b) An application for export of samples/exhibits, which are restricted
for export, may be made to DGFT as per ANF-2Q.

Exports:

2.67 Export Policy 000

Policy relating to Exports is given in Chapter-2 of E\T’\P Further, Schedule 2,
Appendix-1 of ITC (HS) specifies list of 1tenksb Wthh may be exported
without an Authorisation but subject to tern&s‘and conditions specified.

,\

2.68 Gifts / Spares / Replacement GQﬁds

,QQ/
For export of gifts, 1nd1gen0g§ / imported warranty spares and
replacement goods in excess QF ceiling / period prescribed for exports of
Gifts; export of Spares Q&l}i export of replacement goods in FTP, an
application may be mad@o DGFT in ANF 2Q.

&‘Q
2.69 Export of Iteqrﬁs Reserved for MSME Sector
@
&‘Z;

Units other\§h°an small scale units are permitted to expand or create new
capac1t1es§n respect of items reserved for small scale sector, subject to
condltu%n that they obtain an Industrial licence under the Industries
(Dg@%lopment and Regulation) Act, 1951, with export obligation as may be
s})eaﬁed Such licensee is required to furnish a LUT to RA and DGFT in this
regard. DGFT / RA concerned shall monitor export obligation.

2.70 Export by post

In case of export by post, exporter shall submit following documents in lieu
of documents prescribed for export by sea/air:
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(a) Bank Certificate of Export and Realisation as in e-BRC in Appendix2U
(b) Relevant postal receipt
(c) Invoice duly attested by Customs Authorities.

2.71 Direct negotiation of export documents
In cases where exporter directly negotiates document (not through

authorised dealer) with permission of RBI, he is required to subrmt
following documents for availing of benefits under export pron@"aon

schemes: \Q,%\
AQJ
N
(a) Permission from RBI allowing direct negotiation @Fdocuments
0

(not required for status holders), Q@

(b) Copy of Foreign Inward Remittance Certlflcateo‘f\FIRC) as per Form
10-H of Income Tax department in lieu of BR@ Yand

(c) Statement giving details of shlpplng bﬂls / invoice against which
FIRC was issued. Ol

SCOMET: S

2.72 Application for GrantQ@of Export Authorisation/Certificate/
Permission for non- S§®MET Items
S
&

(a) An applicatien for grant of Export Authorisation in respect of
restrlctedQOQitems [other than Special Chemicals, Organisms,
MateI‘l@‘FS Equipment and Technologies (SCOMET)] mentioned in
Sc l{gaule 2 of ITC (HS) Classifications of Export and Import
I\t>8ms may be made in ANF 2 N to DGFT (Headquarters) along

@ w1th documents prescribed therein. EFC shall consider

QOQ applications on merits for issue of export Authorisation.

(b) If the exporter has been notified in writing by DGFT or he knows
or has reason to believe that an item not covered in the SCOMET
list has a potential risk of use in or diversion to weapons of mass
destruction (WMD) or in their missile system or military end use
(including by terrorists and non-state actors), the export of such
an item may be denied or permitted subject to the grant of a
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2.73 Application for SCOMET Authorisation

(a)

(b)

license, as per the procedure provided for SCOMET items in
Paragraph 2.73.

Note: “Military use” shall mean incorporation into items listed
in SCOMET Categories 5D or 6 or for the use, development,
or production of military items listed in these categories.’

An application for grant of Export Authorlsatlgh in respect of
SCOMET items mentioned in Appendix 3 to Sch&édule 2 of ITC (HS)
Classifications of Export and Import Items Ig§y be made in ANF 2 O

to DGFT (Hqrs) along with documents prgﬁrlbed therein.

Qf

However, such applications are \@“andatorlly to be filed through
online system under the Icon F@?’JOM on the website of DGFT. The
Uniform Resource Locato@ [URL] for online application is
http://dgft.gov. 1n/CallMon‘er asp?sch =SCOMET. While submitting
the online appllcatlon @ﬁ the required documents including End User
Certificates (EUCS);@ are to be uploaded as PDF files. Manual
submission of a\pzﬁhcatlon is dispensed with except the original End
User Certlflcaaze(s] in Appendix 2 S from all entities in the chain of
supply VlZéSﬁ'le foreign buyer, end user and intermediary/consignee
(if the %&Qﬁ‘e different from the foreign buyer & end user), which is/are
to bﬁ submitted in hard copy to SCOMET Section of DGFT (HQ),
Qe%ldes electronic submission.

g\g& Maintenance of Records:

Every SCOMET authorisation holder shall maintain the
following records in manual or electronic form for a period of 5
years from the date of export or import, as applicable:

a) All documents submitted while making an application for
SCOMET Authorization.
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b) Correspondence with buyer/consignee/end-user or DGFT or
relevant Government agency;

c) Relevant Contracts;
d) Relevant Books of account;

e) Relevant Financial records;

)
f) Any communication from any government agency relath‘ to

an application for authorization for any item on the S;?DMET
list or a commodity classification request; %4@\@
g) Shipping documents including shipping bill, b@“ﬁ of entry and

bill of lading. VQ/

2.74 Inter Ministerial Working Group N

&Q

An Inter-Ministerial Working Group (IMWG) I@QDGFT (Hgrs.) shall consider
applications for export of SCOMET 1tem®as specified in Appendix-3 to
Schedule 2 of ITC (HS) Classifications tf%f Export and Import Items
based on following guidelines: \@(
c‘b&
L. Applications for Authb\f"lsatlon to export items or technology
on SCOMET List ar%o con51dered on the basis of following general

criteria: ~2@

&‘Q
(a) Credential og&end user, credibility of declaration of end-use of the
item or tgz‘tthology, integrity of chain of transmission of item from
suppl@’ﬁto end-user, and on potential of the item or technology,
1nclad1ng timing of its export, to contribute to end-uses that are not
\;cﬁfconformlty with India’s national security or foreign policy goals
%QOQand objectives, goals and objectives of global non-proliferation, or
<Y India’s obligations under International treaties/Agreements to which

it is a State party.

(b) Assessed risk that exported items will fall into hands of terrorists,
terrorist groups, and non-State actors;

(c) Export control measures instituted by the recipient State;
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(d) Capabilities and objectives of programmes of the recipient State
relating to weapons and their delivery;

(e) Assessment of end-use(s) of item(s);

(f)  Applicability of provisions of relevant bilateral or multilateral
Agreements and Arrangements, to which India is a party, or
adherent. This is including but not limited to control lists of t}%e
Nuclear Suppliers Group, Missile Technology Control Regjﬁe,
Australia Group (and its Warning List or Awareness gﬁising
Guidelines) and Wassenaar Arrangement (and its Sensiti@ge\%ist and

Very Sensitive List) as updated from time to time.xii @‘Q
Q

>

II.  Application shall be accompanied by an end useg@%ertificate as per

Appendix 28, certifying that: .O”&

N
S
(a) The item will be used only for stated purg@§e and that such use will
Q
not be changed, nor items modified or {éplicated without consent of
<

Government of India; &

&
. . . > . . .
(b) Neither the items nor replicas.mfor derivatives thereof will be re-
transferred without conser;bgo*gf Government of India;
@)

&0
(c) End-user shall facilitahgﬁeQ such verifications as are required by

N
Government of Indiago00
Q
\2\’2*
[I[I. The end-user ge‘i“tificate will indicate the name of the item to be

exported, tl'&é@name of the importer, the specific end-use of the

subject gﬁqé%s and details of Purchase Order/Contract.
©
IV. Govgﬁ?ment of India may also require additional formal assurances,
ag«\“\deemed appropriate, including those on end-use and non-

QOOfé\etransfer, from the State of the recipient.
©
v (a) Licensing authority for items in Category 0 and Note 2 of the
'Commodity Identification Note' in Appendix 3 to Schedule 2 of
ITC (HS) is Department of Atomic Energy. Applicable guidelines
are notified by the Department of Atomic Energy under Atomic
Energy Act,1962. For certain items in Category 0, formal
assurances from the recipient State will include non-use in any
nuclear explosive device. Authorisations for export of certain
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VL

VIL

items in Category 0 will not be granted unless transfer is
additionally under adequate physical protection and is covered
by appropriate International Atomic Energy Agency (IAEA)
safeguards, or any other mutually agreed controls on transferred
items.

(b) Licensing authority for items in Category 6 in Appendix 3 to
Schedule 2 of ITC (HS) is Department of Defence Producthﬁ
Export of items in Category 6 is governed by the e§$tant
Standard Operating Procedure issued by the Depar;‘gﬁlent of
Defence Production in the Ministry of Defence. EXR@Yt of items
covered in Note 3 of the 'Commodity Identlfkc;a\%ion Note' in
Appendix 3 to Schedule 2 of ITC (HS) is prohllaﬁed

0\,

Additional end-use conditions may be stlpu@ted in Authorisations
for export of items or technology that bggﬁ‘ possibility of diversion
to or use in development or manufagﬁare of, or use as, systems
capable of delivery of weapons of m@*ﬁ “destruction.

Authorisations for export of crtems in SCOMET List (other than
those under Category 0, 1 5@8 2) solely for purposes of display or
exhibition shall not re gi?e any end-use or end-user certification.
However, no export A&l orisation for display or exhibition shall be
issued for Technol@y in any category. IMWG would seek comments
from technical (%gaenaes as deemed necessary.

VIIL. Authorlzatl&dﬁl for export of items in Categories 0, 3 (other than 3D), 4,

.\%

&‘(\

IX.

5 and 7 0‘% the SCOMET list to Iran would be subject to the relevant
prov@%ns contained in Annex B to the UN Security Council
resojutlon 2231 (2015). The licensing authority, i.e. DGFT or
gﬁepartment of Atomic Energy, as the case may be, on completion of
the IMWG process or the applicable internal process, shall seek the
concurrence of Disarmament and International Security Affairs
(D&ISA) Division in the Ministry of External Affairs, as required.

The Inter Ministerial Working Group shall normally meet once every
month. Where a case has been deferred in the IMWG and
subsequently, NOC(s) has / have been received from all concerned
agencies with no divergence in views, authorisation shall be issued
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with the approval of Chairman, IMWG and the case shall be brought
before IMWG in its subsequent meeting for approval on ex-post facto
basis. Case(s) where a decision could not be arrived at in IMWG shall
be placed before Director General of Foreign Trade for appropriate
decision on grant of authorization.

2.75 Applicability of WMD Act &

Export of items not on SCOMET List may also be regulatgg?\under
provisions of the Weapons of Mass Destruction and their Dehvgs’y Systems

(Prohibition of Unlawful Activities) Act, 2005. &S &
S
‘Z/

Note 1: Export or attempt to export in violation Oﬁ\%ll’ly of conditions of

Authorisation shall invite civil and/or (‘Qﬁi‘mlnal prosecution.
.Q

Note 2: Authorisations for export of 1terr@Q1n SCOMET List for display
or exhibition abroad are suhké%t to a condition of re-import
within a period not excqeﬁmg six months. Exporters are
entitled to apply for an @ﬁzport authorisation for such items
exhibited abroad. If eghlbltor intends to offer that item for sale
during exhibition @Eroad such sale shall not take place without
a valid AuthorLg&tlon

Note 3: Export o&&%ems in Category 2 of SCOMET list may also be
controLlcéd by other applicable guidelines issued from time-to

tlmg‘,@
&
Note 4: 0q‘;*xporters are entitled to request that only such conditions

.\(‘0

& need be imposed as are subject of government-to-government

&

Qoo* instruments of accord over export of items on SCOMET List.

N\g%te 5: ‘Technology’ (see also entry ‘Technology’ in glossary in
Appendix-3 to Schedule 2 of ITC (HS) Classifications of Export
and Import Items): Approval of export of an item on the
SCOMET List also authorizes the export to same end-user of
minimum ‘technology’ required for installation, operation,
maintenance and repair of the item.
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2.76 Supply of SCOMET Items from DTA to SEZ

No export authorisation is required for supply of SCOMET items from DTA
to SEZ/EOU. Export Authorisation is, however, required if the SCOMET
items are to be physically exported outside the country from SEZ/EOU, i.e.
to another country (Refer Rule 26 of the SEZ Rules, 2006). All suppliers of
SCOMET items from DTA to SEZ/EOU will be reported to the Development
Commissioner (DC) of the respective SEZ/EOU by the supplier modshe
prescribed proforma [Annexure 1 to Appendix-3 to Schedule 2 of I’};\@ (HS)
Classifications of Export and Import Items] within one week of thgoupplles
getting effected. An annual report of such supplies from DTAQE’O SEZ/EOU
shall be reported to SCOMET Section, DGFT (Hqrs), Udygg Bhawan New
Delhi-110011, by the DC of the respective SEZ/EO[J(}\%H the prescribed
proforma [Annexure 2 to Appendix-3 to Sch%e}ule 2 of ITC (HS)
Classifications of Export and Import Items] by 1§% May of every financial
year, in respect of supplies effected from Q@A to SEZ/EOU during the

preceding financial year. xiil \\6\

2.77 Outreach Programmes on SCOM’ET Export Control System

{6
DGFT in association with Aclngrlnlstratlve Ministries/ Departments and
Trade Associations will orgagafze Industry Outreach Programme on regular
basis for an effective awag&less among the exporters/ importers dealing
with trade, in partlcul@, in SCOMET items.

2.78 Procedureﬁﬁuldelmes for filing / Evaluation of Applications for
Entermgﬁmto an Arrangement or Understanding for Site Visits,
On- sy:e Verification and Access to Records / Documentation

o
&

An 0a}vj‘i\)lication for entering into an arrangement or understanding
i&;\ﬁg)lving site visit, on-site verification or access to records/documentation
by a foreign government or a foreign third party either acting directly or
through an Indian party as mentioned in Appendix 3 of Schedule 2 of ITC
(HS) Classifications of Export and Import Items shall be made in ANF 2 P to
DGFT (Hqgrs.), New Delhi along with documents prescribed therein. These
applications shall be considered by an Inter-Ministerial Working Group
(IMWG) in DGFT (Hqgrs.) based on following guidelines/general criteria:
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Following factors, among others, will be taken into account in the
evaluation of applications for entering into an arrangement or
understanding for site visits, on-site verification and access to
records/ documentation:

(a) Purpose for which arrangement / understanding is proposed
under which site visit or on-site verification or access to
records/documentation is to be undertaken. )

(b) Credentials and details of the parties involved. N

(c) Credentials of end-user, credibility of declarations Q{»“end -use of
the items or technology, the integrity of chain oftransmlssmn
of the item from the supplier to the end@fser and on the
potential of the item or technology, 1nc1geﬁ’ng the timing of its
export, to contribute to end-uses tha@ are not in conformity
with India’s national security or@?orelgn policy goals and
objectives, the objectives of %Lo*%al non-proliferation, or its
obligations under treaties to \&@hlch it is a State party.

(d) The assessed risk that tl@é arrangement / understanding could
lead to dual-use 1tem& fand technology falling into the hands of

terrorists, terrorlg‘groups and non-State actors.

00

(e) In case mtg@&lsn, on-site verification or access to records/
documentation is to be carried out by a foreign government
or its @epresentatlve(s) the following shall be taken into
cong‘iﬁeratlon -

Oﬁ] Export control measures instituted by the foreign
QJ«\ government;

(ii) Capabilities and objectives of programs of the foreign
government relating to weapons and their delivery.

(f)  Applicability of relevant bilateral and multilateral agreements
to which India is a party.

(g) Assessment of any threat that such site visit, on-site
verification or access to records/ documentation may pose to
India’s national security, and relations with any other country.
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I1.

(h)

Assessment of possible links of the foreign parties with
terrorist organizations and non-state actors within their own
country or in any other country.

Permission for arrangement or understanding involving site visit, on-
site verification or access to records / documentation will be subject
to the following conditions:

(a)

(b)

(c)

(d)

()

(g)

Site visit, on-site verification or access to recgi’as
/documentation will be confined to the purpose, mt;a?s and
activity for which permission given/which h\aVe been

mentioned in the authorisation. \g
Site visit, on-site verification or acca§s records/
documentation will be allowed only to mﬁwlduals mentioned
in the authorisation. Q“

'Q&

’b
Site visit, on-site VeI‘lflcaUOQe\e or access to records/

documentation shall be c\dﬁcluded during the period

mentioned in the authorlsataﬁn

(‘2/
Exporter/Importer waH‘ keep a record of site visit, on site
verification or accQé%s to records/documentation alongwith
detail of 1nd1v1dgaels who visited the premises during this visit
and produce; &ﬁe same as and when required to do so by the

Governmgﬁ%\ of India.

No Qg{’alange of goods, services and technologies and any
d@cﬁmentatlon including drawings, specification sheets etc.

0Gmll take place during the visit.

&
\‘\

0

Exporter/importer may be required to give any additional
assurance that the Government of India may require.

Any other condition that may be stipulated in the permission.

Provisions of Weapons of Mass Destruction Act, 2005 shall also apply
to an arrangement or understanding that involves site visit, on-site
verification or access to records/ documentation.
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IV. Any violation of any condition of the license shall invite civil/
criminal prosecution as per law.

2.79 Issue of authorisation for repeat orders

Applications for grant of authorizations for repeat orders to the applicant
exporter for export of same SCOMET items to the same country/ entltkes
shall be approved by Chairman IMWG, without any consultatlon@%lth
IMWG members. However, in cases of repeat orders for export\QJ same
SCOMET item to different country/ entities, approval will bngranted by
Chairman, IMWG after verification of the credentials of w\?’elgn buyer/
consignee/ end user only. Qﬁ“

\'\\/

The approval will be subject to the fulfillment of the@@ﬂowmg criteria:
Q
(i) Same SCOMET items would imply that tgm products along with the

technical specifications, are exactly eﬁle same for which export
authorization has been issued to tlg% applicant exporter earlier after

>

due consultation/verification; (e?
(ii) Same country/entities W%{@Td imply that (a) the foreign buyer (b) the
consignee or the 1nterg&i°ed1ar1es if any (c) the end user and (d) the
end use are exactlggﬁ%e same for which export authorization has been

issued to applicant  exporter earlier after due
consultatloné(s?erlﬁcatlon

@

&‘ZA

(iii) Only t@‘@ applications submitted within three years from the date of
1ssu<e° of original SCOMET  authorization, after due
xérlflcatlon/consultatlon process, will be eligible for repeat

Q authorlzatlon

\

&

(iv) The cumulative quantity permitted against repeat export
authorizations shall be commensurate with the operational capacity
of the end user in respect of the relevant product, as certified by the
end user. A certificate to this effect from the end user shall be
submitted by the exporter alongwith the application for a repeat
authorization;
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(v) A declaration by the authorized signatory on the qualifying
conditions as per (i) to (iv) above shall be submitted by the exporter
along with the application for consideration under the repeat order
route;

(vi) The authorizations(s) for repeat orders shall be liable for
recall/termination by the DGFT on receipt of an adverse report in

respect of any of the export consignments; &
\%\0
(vii) All authorizations for repeat orders shall be brought before IMWG in

its subsequent meeting for confirmation of approval, on ex wzbost facto
basis, and the IMWG would reserve its right to refuse m?ther repeat
authorizations based on its assessment of prohferat@ concerns. XV

2.79A Issue of export authorisation for "Stock anﬁ Sale" of SCOMET

items Q§“
X

.Q
\QJ@

Application for grant of authorization for@ﬁulk export of SCOMET items
(excluding Category 0, Category 3A45@01 Category 6 and transfer of
technology under any category) frd?‘n an Indian exporter to an entity
abroad (hereinafter referred to agz@”stocklst) for subsequent transfer to the

ultimate end users shall b&Qconmdered by IMWG, on the following
\L

80
\2\’2*
pphcablllty aﬁd scope of policy
@0
a. Stocklstﬁi@efers to the entity abroad to whom the SCOMET items are
orlgm\a}i]y exported by Indian principal /wholly owned subsidiary. The
Stgﬁ{lst entity should be a subsidiary/principal company abroad of

ﬁe Indian exporter;

conditions:

~
©

&K\b. Export shall be permitted only from the principal company/the

wholly owned subsidiary in India (exporter) to their

subsidiaries/principal company abroad (stockist) on the basis of an

End Use declaration from the stockist, through the specified End User

Certificate (EUC) for ‘stock & sale’ purpose;
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Application for export to stockist abroad and transfer to end
users in specific countries

c. The exporter shall submit application in prescribed proforma (ANF-2
0) alongwith following documents from the stockist:

i. Documentary proof regarding corporate relationship between
the Indian exporter and stockist; .

ii. End-use/End-user certificate from stockist entity abro%(\ii\?n
Appendix-2S (iii); \‘2*”\

iii.  List of countries (in the EUC) to which the items lmelgted from
India would be exported by the stockist; \45

iv.  Purchase Order (s) or a document in lieu there

V. Technical specifications of the product(s);

vi.  Copy of Internal Compliance Programé}f‘ appllcant exporter/
stocKist entity has one) &Q

@\Qﬁ%

In-Principle approval for export to&fhe stockist , and, for sale by

stockist within the country of _tgfé stockist, and, for re-export by
stockist to end user in other g’t%untrles

b\
OQ'

d. The application would be assessed for grant of authorization for
export to the stocklsg&and, for grant of in-principle approval for re-

export to specified” countries of ultimate end use approved by the
()

IMWG; Ny

<
<
o>
‘QQ/

e. No authQﬁzatlon would be required for transfer from the stockist to
the uLﬁ\mate end user(s) within the country of the stockist and for re-
ex&ft)rt to end users in such approved countries;

0@
(/

4? Re-export to such approved countries would be subject to the export

control regulations of the country of the stockist;

g. Country would denote an independent sovereign entity which is a
distinct national entity in political geography. Hence, transfers within
an economic union or a customs union would not qualify as “same
country transfers”;
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Post-reporting for same country transfer and re-export to pre-
approved countries by the stockist

h. In case of sale/transfer by the stockist within the same country and
for re-export/re-transfer to the end users in countries, for which, in-
principle approval has been granted, the Indian exporter/licensee
shall submit details of all such transfers to SCOMET Division of DGFT
(Hgrs) in ANF-2 O(a),including EUCs [Appendix-2S (1)/25(1Qg§\as
applicable] from all ultimate end users and Bill of Entry 1§1to the

%
ultimate destination countries (for export outside the @Quntry of
N

stockist), within 3 months of every such transfer; &Q
&
lication for re-export ot other countries-{other than pre-
approved) y\\
Q&Q

i. Inrespect of re-export/re-transfer of 1tems from the stockist entity to
the end users outside the countrx«‘ﬁbf the stockist, for which, in-
principle approval has not been ggahted at the initial stage, the Indian
exporter (stock and sale @‘uthorlzatlon holder) shall submit
application for re- export/lgétransfer to SCOMET Division in DGFT
(Hgrs), in ANF 20(a), %hrough email (scomet-dgft@nic.in), after
obtaining following doo‘?:uments from the stockist entity

\2\’2*
i) End-use éﬁhd user Certificate from each link in the supply chain
as pegeﬁgppendix-ZS (1)/25(ii), as applicable;
i) P Irchase Order (s)/Invoice(s) or a document in lieu thereof;
iii) 0\Sﬁechnical specifications of the product ot be transferred (only if
QJOC’ there is any value addition in the product by the stockist)
o°®

o IMWG shall consider export authorizations for allowing such re-

export/re-transfer based on end use/end user verification;

N

Repeat Order cases

k. Applications for re-export/re-transfer of SCOMET items from the
stockist entity to the end-users for repeat orders shall be considered
by IMWG in accordance with paragraph 2.79 of HBP;
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Annual reporting on inventory of the stockist and transfers/re-
exports

. The Indian exporter (Stock & Sale Authorization holder) shall submit
a statement of exports made from India to the stockist, transferes
made by the stockist to the final end-users and inventory with the
stockist, as on 31st December of each calendar year, by 31st ]anuagcy “of
the following year. A failure to do so may entail imposition of ﬁp@nalty
and / or cancellation of authorization under the stock and sa\}%’ policy;

\% %

m. The items exported to the stockist entity under the stock and sale
authorization should be transferred to hte final @ﬁd -user (s) within
the validity period of the authorization as in p%wgraph 2.16 of HBP;

n. The authorization may be revahdated &%\S per the procedure
mentioned in paragraph 2.80 of HBP;*v \QJ

. K\‘&
2.79B Issue of export authorisation gﬁ& spare parts of SCOMET items

under stock and sale @@
bﬁ
At the request of the appllcant @xport permission for spare parts covered
under SCOMET may be conxﬁfered by IMWG along with the application for
the main item/ equlpg&nt which shall be considered on the same
conditions, as appligable for main item/component. Accordingly, the
applicant seeking Q(gérmlssmn for export of spares parts, under stock and
sales arrangem@‘ﬁt may indicate the requirement of spares parts in the
application \ft?r main item/equipment after judicious and reasonable
assessmela? thereof, and provide the justification for the same.*"
\»‘Q@Q
2'\2_)6% Issue of authorizations for repair/replacement of SCOMET
<Y jtems

A. Authorization for export of imported SCOMET items for repair

/replacement:

i. Conditions to be fulfilled:
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ii.

(a) The SCOMET items were imported to Indiaand are to be exported for the
purpose of repair and replacement, on being defective;

(b) There has beenno change to the original characteristics/specifications of
the SCOMET item(s);

(c) The SCOMET items are to be exported to the same entity from which they
have been imported or to the OEM (including, agencylauthorized by
OEM);

&

(d) No Export Authorisation would be granted if the initial export authorisation
has been suspended, modified or revoked by the exporting countrXL

D$®
(e) No Export authorisation would be granted for UNSC sanctioned destinations
or countries/entities of high risk, as assessed by the IMWG, from time to
time; and

/\\

(f) No ‘End Use’ and ‘End Use Certificate’ would be f‘équired.

2
. X
Documents required: >

>
X2
,QQ/
<

1. Proof of import of the item(s !;ﬁ‘\

a. Bill of entry contaim‘ﬁ\g details of the items to be
repaired/replaced; ®

b. Export License(if abpbelicable) issued by the foreign country for
original import ofthe items to India;

c. Documentary gﬁ)of and/or self declaration that the item exempted
from licensgo\{fequirement or place under no license requirement
forlndiaq.s\80

<
S
2. Proof™ of obligation for replacement or repair of

de@gtive[damaged items:
é@z
.Q

\%‘@&Any of the applicable document(s):
Q

X a. Contract agreement with the  supplier/OEM(including

agencyauthorized by OEM);or

b. Purchase order containing terms of import;or

c. Warranty policy/conditionson replacement/repair of
defective/damaged items;

3. An Undertaking from the applicant firm;

1Agency can include’ Approved Repair Centre’ (facility approved by the original equipment
manufacturer to repair the goods being exported under license).
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iii.

&
o

An Undertaking from the applicant exporter (on the letter head of the
firm duly signed and stamped by the authorizedsignatory) stating:

Details of imported items to be exported after repair alongwith their
SCOMET Category /Sub-category number(s), quantity, item
description and ECCN of foreign country;

. That item (s) are being exported to the entity from which it was

imported or to the OEM (including agency authorized by OEM)
(whichever is applicable) for replacement/ repair; 0& '
&
‘(\/\J

. That there has been no change to the <ég\(‘)riginal

characteristics/specifications of the item(s) after impogt;\QJ
2>
N

. That the replacement or repair of defectivegéﬁgmaged items

(whichever is applicable) is allowed under the@d@nditions of import

or contractual agreement; 0&\”
/\\

. That the defective/damaged item(s)aft@&repair/replacement shall

be brought back to India within 90 d@@% of its export;

. That, in case the defective/dar@"ged item(s)cannot be imported

due to any reason (beyond x€pair, testing failure analysis etc.),
evidenceof destruction in t@mporting country shall be submitted
to DGFT within 90 days ofexport.

(

. That, in case time deyond 90 days is required for repair of

imported defective?? damaged item(s) before re-import, permission
from DGFT shaélﬁhave to be obtained in advance indicating detailed
justificationog@r seeking extension of time.

Sy

Applicationse‘ﬁ%(} grant of authorizations for export to the entity from
which it vﬁ?ﬁs imported or to the OEM (including agency authorized by
OEM) g&gll be approved by Chairman IMWG, without any consultation
Witl@@MWG members. However, in cases of export to an entity other than
t{t&&OEM(including agencyauthorized by OEM), approval will be granted

by Chairman, IMWG after verification of the credentials of the foreign
O%o entity to which the item(s) are to be exported.

S

.cB. Authorizationfor _re-export of indigenousSCOMET _items after

< repair/replacement:

i.

Conditions to be fulfilled:

(a) The SCOMET items manufactured in India,were exported and brought
back to India for repair or being replaced, on being found
defective/damaged;
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ii

. Documents Required N

(b) The items are to be re-exported after repair/replacementto the same
entity to which the item(s) were originally exported by the applicant
exporter;

(c) Therehas been no change to the original characteristics/specifications of
SCOMET item(s);

(d) That the defective/damaged item(s)has/have already been brought back
or would be brought back to India within 90 days of its replacement(if
applicable); A{\&

(e) No authorization for re-export would be granted if the original licence has
been suspended, modified or revoked.

>
(f) No Export authorisation would be granted for UNSC sanctioned destinations

or countries/entities of high risk, as assessed by the IMWG, from time to
time;and

(g) No ‘End Use’ and ‘End Use Certificate’ would be required;

\\@,\‘
&
‘&Qz
1. Proof of the original export ef'the item(s):
>
a. Copy of the SCOMET License issued for the export of the items to
be replaced/repaig@ﬁ;
b. Shipping bills c&gﬁtaining the details of the initial export of these
items; S\Q
c. Bill of Eg@’ry containing details of the items imported for
replacegﬁ%nt or repair;
\2\%
<
2. Proof <’ of obligation for replacement or repair of

de@tive[damaged items:

<
&

0\\\%&0 Letter from the foreign buyer on its letter head, duly signed and
\% stamped, raising the demand for the repair or replacement of the
item(s) to be exported and the reason thereof and any of the
applicable document(s):

a. Contract agreement of the Indian exporter/OEM(including agency
authorized by OEM) with the foreign buyer; or
Purchase order containing terms of replacement/repair;or

c. Warrantypolicy/conditions on replacement/repair of
defective/damaged items;

3. An Undertaking from the applicant firm;

52



An Undertaking from the applicant exporter (on the letter head of the
firm duly signed and stamped by the authorizedsignatory) stating:

a. Details of items to be exported as replacement or after repair
alongwith their SCOMET Category /Sub-category number(s);

b. That there has been no change to the original
characteristics/specifications of the item(s) after repair (if
imported and repaired) or is of the same specifications as ofg;xﬁe
item(s) being replaced; >

P

@

c. That they are being exportedto the same entity (ultfmate end
user) after repair or as replacement (as applicab@to which it
was exported earlier; &

D

&\

d. That replacement/repair(whichever is %p'%)licable) is allowed
under the conditions of export or purg@’a\se order or contractual
agreement; QSO

&

e. That the defective/damage@e\%“tem(s)has/have already been
brought back or would be brefight back to India within 90 days of

its replacement (in case o\&i\%placement);

f.  That, in case the def&@%ve/damaged item(s)cannot be imported
due to any reason{beyond repair, testing failure analysis etc.),
evidenceof destffiction in the importing country shall be
submitted topﬁFT within 90 days of export of replacement.

S
iii. Applications f@}(\grant of authorizations to export the replaced/repaired

item(s) toﬁhrough the same entity (ies), as specified in the original
SCOM]%Q%QQIicense, shall be approved by Chairman IMWG, without any
congé*ftation with IMWG members. However, in cases of export through a
1&&9{\/ entity (consignee), approval will be granted by Chairman, IMWG
\%o\\after verification of the credentials of the new foreign entity (ies)through

& which the item(s) are to be exported.
o*é\
QO
&‘(\
C. Authorizationfor export of imported SCOMET items to same entity abroad, or
anyauthorised entity after repair in India:

i. Conditions to be fulfilled:
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(a) The SCOMETitems were imported to a designated/authorized repair
facility in Indiafor the purpose of repair under a contract
agreement/Master Service agreement (MSA);or
Imported under a contract agreement between Indian exporter, entities of

repair facility (if different from exporter)and entity abroad defining
‘Statement of Work (SOW)’/ ‘Scope of Work’ including conditions for
undertaking repair in India;

X
~

(b) The items are to be exportedto the same entity abroad from which the
item(s) has/have been imported or to the OEM (including agency” authorised
by OEM);

0\)

Q0

(c) There has been no change to the original characteristics/specifications of
the SCOMET item(s) after repair;

\é\w

N

&

(d) No Export Authorisation would be granted when the initial export
authorisation has been suspended, mgdified or revoked by country of import;
>\${&
(e) No Export authorisation would be granted for UNSC sanctioned destinations
or countries/entities of high risk, as assessed by the IMWG, from time to

time;

N
(f) No details of ‘End Use’ and ‘End Use Certificate’ would be required;
&
N

&
Documents'Required
C&‘O
&Q;
.Q
1;.\0 Proof of import of the item(s):
&

&
<
o@ a. Bill of entry containing details of the items to be repaired;
.%QO b. Export License(if applicable) issued by the foreign country for original
& import of the items to India;

c. Documentary proof and/or self declaration that the item
exempted from license requirement or place under no license
requirement for India.

2Agency can include’ Approved Repair Centre’ (facility approved by the original equipment manufacturer to

repair the goods being exported under license).
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2. Proof of obligation for repair of defective/damaged items:

Contract agreement and/or ‘Statement of Work (SOW)’/ Master Service
agreement(MSA) between Indian exporter and entities of repair facility
(if different from exporter)with theentity abroad /OEM(including
agencyauthorized byOEM)definingconditionsfor undertaking repair
inIndia.

oi\d.

S
S

3. An Undertaking from the Indianexporter; Q§
\‘Z/

Q
An Undertaking from the applicant exporter (on the le\%tézi‘ head of the
firm duly signed and stamped by the authorizedsig@%ry) stating:
&\

&

a. Details of imported items to be exportedg@gr repair alongwith their
SCOMET Category /Sub-category g;@mber(s), guantity, item
description and ECCN of foreign countﬁl;

N

b. That item(s) are being exportedsto the same entity from which it was
originally imported for regé}?and return purpose or to the OEM
(including agency authorlgéﬁ by OEM);

,QQJ
¥ -

c. That there hoas been no change to the original
characteristics/s\@%cifications of the item(s) after import;

d. That the re 'Or of defective/damaged items is allowed under the
conditiong&oof import or contractual agreement between Indian
export@e&? entities of repair facility (if different from exporter) and
theeﬁq\?ity abroad /OEM(including agencyauthorized byOEM)(name

address);
@

A%pﬁcations for grant of authorizations for export to the entity from
\\@ ich it was imported or to the OEM (including agency authorized by

.\%O\ OEM) shall be approved by Chairman IMWG, without any consultation
& with IMWG members. However, in cases of export to an entity other than

iii.

0@6\ the OEM(including agencyauthorized by OEM), approval will be granted

,\%Q by Chairman, IMWG after verification of the credentials of the foreign
< entity to which the item(s) are to be exported.

3. All such authorizations shall be brought before IMWG in its subsequent meeting

for confirmation of approval, on ex-post facto basis.xVii
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2.79D Issue of export authorizations for demo/display/exhibition/

(A)

tenders/RFP/RFQ/NIT of SCOMET items

Authorization for export of indigenous/imported SCOMET

item(s) for demo/display/exhibition/tender/RFP/RFQ/NIT

abroad

Authorizations for export of items in SCOMET List (other than those
under Category 0, 1, 2 and 6 or ‘Technology’ or ‘Software’ moéiny
category) solely for purposes of (a) Demo (b) Display (c) Exl;i’r“)ltlon
(d) Tenders/RFP/RFQ/NIT shall be considered by ChalrrgzéﬁolMWG

on the following conditions: \g
0
(@) Such cases would be considered purely onwt@mporary export
N
basis for a specified time period; &
\\\/
S
8
(b) No end user certificate would be ir&sﬁted upon in such cases;
&
<
4

\\
(c) There shall not be any commeraal transaction in the form of
sell1ng/buy1ng/rentmg/@e‘asmg,

Q»
O
Q
<

(d) The number of\q"cem(s) should be commensurate with the
nature of exzport items and the purpose for which the
apphcatlong@ being made;

0&

(e) Thqé% shall not be any exchange/disclosure of information

Whlch could lead to transfer of technology;

Q\»‘(tf) No export authorisation would be granted for UNSC sanctioned

destinations or countries/entities of high risk, as assessed by
the IMWG, from time to time;

(g) The application is accompanied with the following additional
documents (depending on whichever is applicable):

@ Proof of event (Demo/Display/Exhibition/
Tenders/RFP/RFQ/NIT)
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(h)

Invitation letter / Advertisement/Notice for RFP/RFQ/NIT or
any other document to authenticate (i) the event or purpose
of participation (ii) schedule (in case dates not decided,
probable time period) (iii) specific location of event [venue,
city, country etc.];

@ Proof of participation :
6

Documents confirming participation of applicant in the @Vent
(demo/display/exhibition/tender/RFP/RFQ/NIT);

AQJ

i) An undertaking from the applicant firm: \4,

$\
An Undertaking on the letter head of theﬁrm duly signed and
stamped by the authorized signatory %sﬁtlng

a. Purpose of export, details g&mwtee alongwith schedule

and specific location of e\v@nt
6\®

b. Details of 1géms to be exported for
Demo/D1splayéQEXhlb1t10n/tender/RFP/RFQ/NIT
alongwith tlgelr SCOMET Category/Sub-category number
(s), quangcb%y and item description.

\2\’}
C. thati‘\the exported items will be in the custody of the

&@&porter during the entire period of export;
,QQ;
.Q

©
0\\\* d. that the exported items shall be brought back to India

within 90 days after the event gets over or within the
extended time, as allowed by DGFT;

e. that the Bill of Entry confirming the return back of the
exported items to India shall be submitted to DGFT;

Applications for grant of authorizations shall be approved by
Chairman, IMWG after verifying the credentials of the
event/organizer.
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(B) Authorization for export of imported SCOMET items after
participation in demo/display/exhibition/tenders/RFP/RFQ/NIT

in India

Application of grant of authorization for export of imported SCOME
items to the entity from which it has been originally imported or to its
OEM(including agency authorized by OEM), aft@r
Demo/Display/Exhibition/tender/RFP/RFQ/NIT, shall be conm@?‘ed

by Chairman IMWG, on the following conditions: %\

QJ\QI

a) The SCOMET item(s) were imported in India for th@}‘purpose of
demo/display/exhibition/tender/RFP/RFQ/NIT ugé@r a contract
agreement between Indian exporter and supplL@‘i“/OEM (including
agency authorized by OEM);

\\\/
S

Q

\,

b) The export should only be to the en‘g@r from which the item(s)
has/have been imported or to the OEM?’ (including agency authorized
by OEM); 6@\

>
(Q/

c) No details on ‘End Use’ and ghd Use Certificate’ would be required;
o@o
d) No export authorlsag‘%n would be granted for UNSC sanctioned
destinations or cgﬁntrles/entltles of high risk, as assessed by the

IMWG, from tlmté to time;

@Q&

e) The apgii@catlon is accompanied with the following additional
documﬂents (depending on whichever is applicable/appropriate):

\%

oﬁ. Proof of import of the item(s):
S

S
©
© a. Bill of entry containing details of the items being exported

after completion of Demo/Display/Exhibition/tender/RFP/
RFQ/NIT;
b. Export License (if applicable) issued by the foreign country

for original import of the items to India;
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ii. Proof of event/participation (Exhibition/Demo/Display/
Tenders/RFP/RFQ/NIT)

Invitation letter/Advertisement/Notice for RFP/RFQ/NIT or any
other document to authenticate (i) the event or purpose of
participation (ii) schedule (iii) specific location of event [venue,
city etc.] iv) Documents confirming participation of applicant in
the event exhibition/display/demo/tender/RFP/RFQ/NIT

iil.

0\’\\%
<7 d.
&%
o
QO
&‘(\

e.

f.

An Undertaking from the applicant firm; >

An Undertaking on the letter head of the firm du@%igned and

stamped by the authorized signatory stating:

d.

°
<
>
&

Purpose of import of item in Ingha, invitee alongwith
schedule and specific location of Q\v%nt
\QJ@
Details of imported 1te<lns to be exported after
Demo/Dlsplay/Exhlbltlgﬁ tenders/ RFP/RFQ/NIT
alongwith  their S%JOMET Category /Sub-category
number(s), quan‘gﬁr item description and ECCN of foreign
country; \\
o\

That item*@(\s) are being exported to the entity from which it
was éﬁglnally imported or to the OEM (including agency
aq&:‘horlzed by OEM) (whichever is applicable) for

@emo/Dlsplay/Exhlbltlon/tenders/RFP/RFQ/NIT

That there has been no change in the specifications of the
item(s) after import;

That the Demo/Display/Exhibition tenders/RFP/RFQ/NIT

items (whichever is applicable) is allowed under the
conditions of import or contractual agreement;

That the export of the imported item(s) is allowed under
the conditions of import or contractual agreement between
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Indian exporter and entity abroad/OEM (including agency
authorized by OEM).

f) Applications for grant of authorizations for export to the entity from
which it was originally imported or to the OEM (including agency
authorized by OEM) shall be approved by Chairman IMWG, without
any consultation with IMWG members. However, in cases of export ot
an entity other than the original supplier or OEM (including agg@cy
authorized by OEM), approval will be granted by Chalrman\FMWG
after verification of the credentials of the foreign entity to a}&iﬁilch the

item(s) are to be exported. \45

$$

3. All such authorizations shall be brought before IMWG in its subsequent
meeting for confirmation of approval, on ex-post fag‘fb basis.

Note:-

e RFP refers to Request for Proﬁsal
e RFQ refers to Request for gﬁotation
e NIT refers to Notice In\éﬁng Tenderxviii

2.79E Issue of export author@atlons for re-export/return of imported
SCOMET items to &ﬁe same foreign entity or to its OEM
(including agenc1& authorized by OEM)
\2\

Application for” grant of authorization for re-export/return of

imported Sg@q‘l\/IET items to the foreign entity from which it has been

orlgmallyé\?mported or to its OEM (including agency authorized by

OEM),«for reasons such as obsolescene of technology of imported

1tem:§ cancellation of order by the Indian buyer / end user; dead on

a,p‘rlval etc., shall be considered by Chairman IMWG, on the following
> conditions:

<% (@)The export should only be to the entity from which the items(s)
has/have been imported or to the OEM (including agency/ies
authorized by OEM);

(b) No details on ‘End Use Certificate’ would be required;
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(c)No export authorisation would be granted for UNSC sanctioned
destinations or countries/ entities of high risk, as assessed by the
IMWG, from time to time;

(d) The application is accompanied with the following additional
documents (depending on whichever is applicable/appropriate):

i. Proof of import of the item(s):

a. Documentary proof that the item(s) originally 1mporte&l

match with intended item(s) of re-export/return; «00
. Bill of entry containing details of the items to be rett@hed

c. Export License (if applicable) or any other sz&uments
showing that export regulation of the countrgf of export
does not have any restriction on re- expogt?’return from
India; @

d. In case of any such restriction, the exgp‘rter will provide a
letter of explanation detailing the hgtof countries/entities,
to which re-export/return is resgaitted/ regulated;

Qz
&
<
4

ii. Proof of obsolescence[ca;ﬁ cellation of order for intended

items: &
Any of the applicable (Oio%ument(s)

0

a. Proofof obsolé\Scence of technology of imported items;

b. Cancellatl@f of order by Indian importer;

C. InspecQ\e‘h report in case of dead on arrival etc;

d. Any ether document in support of the claim for return

é\&
&éé

B?‘oof of obligation for re-export/return for intended

© 0‘ items:
& Any of the applicable document(s):

a. Contract agreement between exporter and the
supplier/OEM (including agency authorized by OEM) for
re-export/return;

b. Purchase order containing terms of import with specific
mention of re-export/return due to any of the reasons
explained above;

c. Warranty policy/conditions on replacement of
damaged/dead on arrival items;
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iv. An Undertaking from the applicant firm;

An Undertaking on the letter head of the firm duly signed and
stamped by the authorized signatory stating:

a. Details of imported items to be re-exported/returned
alongwith their SCOMET Category/ Sub-category
number(s);

b. That item (s) are being exported to the same foreign en&fty
from which it was originally imported or to th\ey EM
[including agency(ies) authorized by OEM] (whx@hever is

applicable); &
c. That there has been no change in the spec1gﬁ§atlons of the
item(s) after import in India; @

d. That the re-export/return of items dugu‘to reasons such as
obsolescene of technology of 1mp013ted items; cancellation
of order by Indian buyer/end user; dead on arrival etc.
(whichever is applicable) is alcbgwed under the conditions
of import or contractual agg@ément

K\

(e) Applications for grant of aug@orlzatlons for export to the entity
from which it was orlglnalty imported or to the OEM (including
agency authorized by OE&?I) shall be approved by Chairmen IMWG,
without any consultacgﬂ)n with IMWG members. However, in cases
of re- export/returgp to an entity other than the OEM (including
agencies auth g&ed by OEM), approval will be granted by
Chairmen, IMWG after verification of the credentials of the foreign
entity to Vgclﬂlch the item(s) are to be exported.

&

(f) All S@i&h authorizations shall be brought before IMWG in its
s%béequent meeting for confirmation of approval, on ex-post facto
basw xix

2. 79F§ﬁlobal Authorisation for Intra-Company Transfers (GAICT) OF

& 9 SCOMET" Items/Software/Technology

<

A. Scope and Eligibility: Pre-export authorization will not be required for
re-export of imported SCOMET items, software and technology
[excluding items under SCOMET Categories 0, 1B, 1C?, 3A401, 5 and

6] under following conditions:

i. where the re-export is an Intra-company transfer from an
Indian subsidiary (applicant exporter) to its foreign parent
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ii.

company and/or to subsidiaries of the foreign parent
company for re-export of imported SCOMET items (covered
under para 2.A above ) from India and;

where the transfer fulfils the conditions mentioned at (a) to
(g) below:

The items/software/technology to be re-exported, by Inglfr‘an
subsidiary, have been imported under a License EXQ@ptlon
available in the country of the parent company abro@% or from
subsidiaries of the parent company abroad; 0&45

$$

Note: The licence exception should cla?lfy the control list
classification, equivalent to the SCOQMﬁiT item number and
whether the licence exception is @gé‘llable for the subsidiaries
of the parent company abroad;& &

b) The 1tems/software/techngl%gy to be re-exported is based on

a Master Service Agreément/ Contact between the parent
company and the Ingﬁ‘an subsidiaries for carrying out certain
services lncludlrgQ des1gn/encryptlon/research/development
/delivery /Valkd%tlon/testmg,

\2\’2*
Note: A§ result of the service carried out by the Indian
expgrzf\er the items/software/technology should not undergo

ggénge in functionality and classification.
)

N
0\

QJ@E] These items/software/technology to be re-exported to the

foreign parent company and /or subsidiaries of foreign parent
company;

d) The applicant exporter declares that the re-exported items

would be used for the purposes for which it is intended by the
parent company and/or its subsidiaries;

e) The exporter furnishes either a certified/approved Internal

Compliance Programme (ICP) or demonstrates compliance to
the ICP of the parent company;
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f) The exporter agrees to allow on-site inspection, if required by

the DGFT or authorised representatives of Government of
India;

g) The exporter is granted a Global Authorisation for Intra-

Company Transfers (GAICT) as per procedure mentioned in

para 2.B below. 0{\6
&
‘(\/\J
B. Procedure for grant of Global Authorization for Intra- i an
Transfers (GAICT) @“Q
&%
Filling and Assessment of application Q\Q

‘2/

a. In respect of re-export of SCOMET 1tems[s%ftware/technology
against Licence Exception which has beenQ$§ranted by the export
control licensing authority of the coun‘g@? of parent company, the
Indian exporter shall submit apphca@bn for GAICT through online
SCOMET portal and attach 1nforma§1§)n in proforma -ANF 20(b);

’b
<

b. The application would be ags‘essed for the issue of GAICT by Inter-
Ministerial Working Grou@ (IMWG) based on the submission of the
application and other g;ﬁpportlng documents by the Indian exporter
in the prescribed p11§f'0rma

I

iv.

&‘Q
Docurr@mtary proof of the corporate relationship between the

forgggn parent company and /or its subsidiaries abroad with
tb% Indian subsidiaries (applicant exporter);

0Copy of Master Service Agreement (MSA)/Contract and other
related documents (if any), as may be relevant, between the
foreign parent company and the Indian subsidiary;
Classification of item/software/technology in SCOMET
(indicating SCOMET category and sub-category);
Detailed description of the item intended to be re-exported
with relevant technical details, such as model, part number, etc.
and in case of software/technology, details of encryption
algorithm, key length encryption functionality, eligibility under
cryptography note etc. to be provided;
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A.

v. Documentary proof of licence exception granted by the export
control licensing authority of country of the foreign parent
company and the subsidiaries of the parent company in
different countries where it is valid;

vi. Certified/approved ICP of the exporter or self-certified copy of
the ICP of the parent company being adopted by Indian
subsidiary/exporter along with an undertaking thereon;

vii.  Additional details, if any sought by DGFT.

QQO
N
>

Post reporting for re-export of items[software[technolgﬁy% under

%

GAICT &

a. The Indian exporter shall submit post-shipment ;doetalls of each

D.

&
&

transfer/consignment of exports \}\‘ of SCOMET
items/software/technology under GAICT to t]ge SCOMET Division of
DGFT (Hqgrs), New Delhi, via E-mail (ssﬁmet dgft-pr@nic.in) on
quarterly basis (March/ June/ Septembg«f’/ December), by the end of
subsequent month of each quarter, 111‘5‘respect of the exports made in

the previous quarter; @6@
(Q/

The post-shipment details g&}all be submitted in proforma ANF 20(c)
alongwith a copy of Egjt in Appendix 2S (iv), from the parent
company abroad; bQO\

\2\’2*
Failure to dcfi“ so may entail imposition of penalty and/or
suspensmnd{d%vocatlon of GAICT.

Note: ‘ANF (Aryat Niryat Form) -ANF 20(b), ANF 20(c) and End Use

Ce(cﬂ?lcate proforma Appendix 25(iv) would be notified separately.
&

0&Qi!ecord Keeping
Q

The exporter will be required to keep records of all the export
documents, in manual or electronic form, in terms of Para 2.73 (c) of
HBP, for a period of 5 years from the date of GAICT issued by DGFT.

General conditions

a. GAICT would not be issued in case of item/software and/or
technology to be used to design, develop, acquire,
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manufacture, possess, transport, transfer and / or used for
chemical, biological, nuclear weapons or for missiles capable
of delivering weapons of mass destruction and their delivery
system;

b. GAICT would not be issued for countries or entities covered
under UNSC embargo or sanctions list or to the countries or
entities assessed for risk of proliferation concern, base@\&bn

\

national security and foreign policy considerations; >
\ng
R\

c. IMWG shall reserve the right to deny issue of G@‘I‘CT without
assigning any reason(s).

&\
F. Subsequent re-exporters /re-transfer of e item/software
. AN
technology from the foreign parent comg&hv or its subsidiaries
W
to end users in other countries \QJ@\
QZ/

Further re-expert/re-transfer of the\ﬁem /software/technology from
the foreign parent company or It@*“submdlarles to end users in other
countries would be subject tQ‘tQhe export control regulations of the

country of the foreign paregatt company or its subsidiary.
KQ
G. Validity 3

800
a) GAICT 1ssgtéd for intra-company transfers of SCOMET
items /sgf%?/vare/technology shall be valid for a period of three
yearg@from the date of issue of GAICT by DGFT and shall be

f%ﬁer subject to the following validity time line, whichever is

searlier:
(‘3
&
O&é\ i.  Till the validity of license exception of foreign parent
&@%Q company for that product (items/Software/technology);
or

ii. Till the validity of license exception of foreign parent
company for subsidiaries of the parent company abroad;
or
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iii. Till the validity of Master Service Agreement (MSA)
/Contract with the foreign parent company and the
Indian subsidiary.

b) GAICT cannot be revalidated in terms of Paragraph 2.80 of HBP
of FTP 2015-20.

H. Suspension / Revocation

d
GAICT issued shall be liable to be suspended/revoked by the §°GFT
on receipt of an adverse report on proliferation concern 0(@%1‘ non-
submission of mandatory reports within the prescrlbed ngrhe lines or
for non-compliance with the conditions of this Pubhc\thlce xx

$\

2.79G General Authorisation for Export of Cherg&‘tals and related

equipment (GAEC) under SCOMET List

\\\/
S

Q
A. Procedure for grant of General Autlg@{i'ization for Export of

Chemicals and related equipment lGéﬁ\Cl
X

,\

[. In respect of export/re- expcu‘% of SCOMET items under the
Categories / Sub Categor1@§ “of 1C, 1D,1E, 3D001 and 3D004
(excluding software and g@‘chnology) the applicant exporter shall
submit an application fg? GAEC through online SCOMET portal and
attach information 1gef)rof0rma -ANF 20;

[I. The application @uld be reviewed/examined for the issuance of
GAEC by Inter@‘iﬁlnlsterlal Working Group (IMWG) based on the
submitted ag;ﬁ)hcatlon and other supporting documents submitted
by the agqpﬁcant exporter in the prescribed proforma including;

Q‘etalled description of the items that are intended to be

exported under this authorization with relevant technical

e& details / specifications; such as model, part number, etc. to be

O provided (as applicable); In case of first intended export of

¥ items under the above Categories / Sub Categories, details of

the entire supply chain (buyer, consignee, end user, etc.) of an

intended export is to be provided. In case of previous exports of

items under the above Categories / Sub Categories having been

carried out, details of past exports including the EUC is to be

provided.

b. Undertaking on the letterhead of the firm duly signed and

stamped by the authorized signatory stating the following:
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i.  Any on-site inspection will be allowed by the applicant
exporter, if required by the DGFT or authorized
representatives of Government of India;

ii. The applicant exporter declares that the items that are
intended to be exported shall not be used for any purpose
other than the purpose(s) stated in the EUC and that such
use shall not be changed nor the items modified or
replicated without the prior consent of the Governmegt
of India.; o

iii. ~The applicant exporter declares that subsequent ‘r\Qstue
of export authorisation, if the licensee has been&lotlﬁed
in writing by DGFT or if they know or haga» reason to
believe that an item may be intended for rrgﬁ\tary end use
or has a potential risk of use in or leeES on to weapons
of mass destruction (WMD) or in thelgéi‘nlssﬂe system, the
exporter would not be eligible fg;r "GAEC for export of
that/those item(s) and would apply separately to DGFT
for a fresh authorization in te@ﬁls of regular policy.

iv.  Action will be taken agalqsf the exporter under FT (D &
R) Act, 1992 for any mlgédeclaratlon

D
c. After issuance of GAEQ@éthhorization and before actual

export, the applicaQ@%xporter must ensure the following:
.Q

&
i. They shallxnotlfy the relevant government authorities in
the onh{@‘% portal of DGFT, within 30 days of such export
in th@ﬁjrescrlbed format [Aayat Niryat Form (ANF) - 20],
alQng with the End-Use Certificate (EUC) in the
Qpﬁ\"escrlbed proforma [Appendix 2S(ii)] and a copy of the
@ bill of entry into the destination country within 30 days
\\\% of delivery at destination point.

°ii. They have an agreement or a purchase order, excerpt of
contract from entity (consignee / end user) receiving the
items which states that the export is for a permitted use /

an end use as declared in the EUC before actual export;

iii. They possess documents include the name, contact
number and email id of the authority signing the EUC
before actual export.

iv. Additional details, if any sought by DGFT
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B. Postreporting for export / re-export of items under GAEC

a. The Indian exporter shall submit post-shipment details of each
export/ re-export of SCOMET items under the above Categories/
sub-categories under GAEC, as mentioned above at Il.c. (i) and
within the timelines specified therein;

b. Failure to do so may entail imposition of penalty and / or
suspension/revocation of GAEC. N

S

\QO

C. Record Keeping N
N
The exporter will be required to keep records of all th% export
documents, in manual or electronic form, in terms of P %2 73 (c) of
HBP, for a period of 5 years from the date of GAEC 1ssl$eﬁ by DGFT.

Q/
\\/
D. General Conditions & Exclusions &

Y
\0\

a. GAEC would not be issued in case of 1t@&%s to be used to design,
develop, acquire, manufacture, posses&*transport transfer and / or
used for chemical, biological, nug&ear weapons or for missiles
capable of delivering Weapong&\of mass destruction and their

delivery system; @%
b. GAEC would not be issued for countries or entities covered under
UNSC 0& embargo or

sanctions list or ono‘\%ssessment of proliferation concerns, or
national security agtﬁ foreign policy considerations, etc.;
c. IMWG shall rqgé‘rve the right to deny issue of GAEC without
assigning anyreason(s).
&
E.  Validity é"’@
o
a. GAEE 1ssued for export / re-export of SCOMET items under the
aj@ove Categories / Sub Categories (excluding software and
< technology) shall be valid for a period of five years from the date
<« of issue of GAEC subject to subsequent post reporting(s) on
©
<& quarterly basis to be reported within 30 days from the last quarter;
b. GAEC cannot be revalidated in terms of Paragraph 2.80 of HBP of
FTP 2015-20.

F. Suspension / Revocation

GAEC issued shall be liable to be suspended / revoked by the DGFT
on receipt of an adverse report on proliferation concern or for non-
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submission of mandatory post-shipment details / reports/
documents within the prescribed timelines or for non-compliance
with the conditions of the proposed policy.

2.80 Revalidation of SCOMET Authorisation

Export license for SCOMET items may be revalidated by RA concerned as
per para 2.20 (b) of HBP.

O
2.81 Export of SCOMET Category 6 items %§°

Notwithstanding anything contained in Paragraphs 2.73 to 2. 8@®Export of
SCOMET Category 6 items will be permitted against an autl'n\Q:ﬂsatlon issued
by Department of Defence Production. The grant of auth risation will be
governed by the Standard Operating Procedure QS%)P) issued for the
purpose by Department of Defence Production. &QO

2.82 Timeline for comments/NOC @\Q“

The members of IMWG will end%&%ur to furnish their written
comments/views/No Objection to DGH%T within 30 days from the date of
forwarding of applications by D@‘?T (Hgrs.). If no comments/views/No
Objection is received within th\efstlpulated period. The cases will be placed
before IMWG for taking a dqp\smn as deemed appropriate.

Export through State fﬁ'admg Enterprises (STE):
Q@
2.83 Export of {déems under (STE)
An application® under ANF 2N for export of items mentioned in ITC (HS),
2012 und\g"%TE regime may be made to DGFT as per paragraph 2.20 of

FTP. @\“

(/0
Pr(ﬂllslons for exporters/other provisions for doing trade and

busmess
2.84 Free of Cost Exports for status holders

Status holders shall be entitled to export freely exportable items on free of
cost basis for export promotion subject to an annual limit of Rs.10 lakh or
2% of average annual export realisation during preceding three licensing
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years whichever is lower. For Pharma exports, the annual limit would be
2% of the annual export realisation during preceding three licensing years.
In case of government supplies and supplies of vaccines and lifesaving
drugs to health programmes of international agencies such as UN and
WHO-PAHO, the annual limit shall be upto 8% of the average annual export
realisation during preceding three licensing years. Such free of cost
supplies shall not be entitled to Duty Drawback or any other expogt

incentive under any export promotion scheme. \Qi‘
X0
2»”\

\ng
2.85 Admissibility of benefits on payment through insurangzé cover

D

(I) Payment through ECGC cover would count for bengﬁ“%s under FTP.
'\0\'\
(II) Payment through General/ Private Insurance er\npames

Q
Amount of Insurance Cover for transit log@%y General Insurance and

Private Approved Insurance Companlgé in India would be treated as

payment realized for exports %ﬁer various export promotion

P
e&
&

(a) An applicant realizing exg@%t proceeds through Insurance Agency
will approach the conce@;ﬁed RA with the proof of payment issued by
the concerned Insuréxgn%e Agency. RA after satisfying itself of the bona
fide of the claim, \b@nll obtain approval of Additional DGFT (EDI) and
then will uplogﬁ\ the value (in lieu of e BRC value) in EDI system of
DGFT for pg@%essmg of the case.

&‘Z;

(b) If the\p\?oof of payment issued by the Insurance Agency mentions
clalaf value both in foreign exchange and INR, RA will use the foreign
ea%change value for processing. If the claim value is mentioned only in

Q equlvalent INR, RA will convert this INR value in equivalent US$

& using the exchange rate (published by CBEC) applicable on the date

of settlement of insurance claim”.

schemes.

2.86 Irrevocable Letter of Credit

In case where applicant applies for duty credit scrip / discharge of EO
against confirmed irrevocable letter of credit (or bill of exchange which is
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unconditionally Avalised / Co-Accepted / Guaranteed by a bank) and this is
confirmed and certified by exporter’s bank in relevant Bank Certificate of
Export and Realization, payment of export proceeds shall be deemed to
have been realized. For Status Holders, irrevocable letter of credit would
suffice.

2.87 RBI write-off on export proceeds realization

6
Realization of export proceeds shall not be insisted under Forelgn ﬁade
Policy, if the Reserve Bank of India (RBI) or any ”Authorlsezgi? Bank"
(authorised by RBI for this purpose) writes off the reqlgb‘i'ement of
realization of export proceeds on merits and the exportg5° produces a
certificate from the concerned Foreign Mission of Indla\‘hbout the fact of
non-recovery of export proceeds from the buyer. H(l\wééver this would not

be applicable in self - write off cases. Q“‘
\,

2.88 Conversion of E.P. copy of shlppmg\"fnll from one Scheme to
another \\6‘
b‘@
If Customs Authorities, after reerdlng reasons in writing, permit
conversion of an E.P. copy of an}éﬁcheme shipping bill on which benefit of
that scheme has not been avéaﬁed exporter would be entitled to benefit

under scheme in which shlgg:ﬁlent is subsequently converted.

2.89 Offsetting of E%pgrt Proceeds

o&
Subject to speg@ﬁc approval of RBI, any payables, or equity investment
made by a@@%uthorlsatlon holder under any export promotion scheme,
can be LLS%d to offset receipts of his export proceeds. In such cases,
offsettgﬁg would be equal to realisation of export proceeds and exporter

wo%u)Pa have to submit following additional documents:
\(\\
(a) Appendix-2L in lieu of Bank Realisation Certificate.

(b) Specific permission of RBI.

Provisions related to Quality Certification:
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2.90 Quality Certification

It has been a constant endeavour to promote quality standards in export
product / units manufacturing export product.

Agencies authorised to grant Quality Certification:

(a) List of such agencies authorised to grant quality certification is given
in Appendix-2I b§°°

\ng

(b) For ISO 9000 (Series) and for ISO 14000 (Series), ttgé Agencies
accredited with National Accreditation Board for Cert\&atlon Bodies
(NABCB) under Quality Council of India shall b€ deemed to be
authorised under this Policy. List of such acéredlted agencies is
available on the web site www.qcin.org agﬁ also provided under

Appendix 21 S

(c) The agencies for ISO (9000) Serigs}“& ISO 14000 Series have been
accredited on further classificati@ﬁ of:
,QQJ
(i)  Quality Managemer}EtOSystem(QMS)
http://www. qc1m8r2/nabcb/accredltatlon/reg bod gms.php
for Quality Mgﬁagement Systems
(ii) Env1ronr%ggﬁal Management System(EMS) -
http: //WPWW gcin.org/nabcb/accreditation/reg bod ems.php
for %ﬁ\/lronmental Management system .
xﬁese agencies are listed in Appendix 2I of the AANF.
(d) Anyc,@gency desirous of enlistment in Appendix 21 may submit their
Q@T)llcatlon as per Annexure I to Appendix 21 to the DGFT.
QO
2\.‘50 A Track and Trace system for export of drug formulations

Procedure for Implementation of the Track and Trace system for export of
drug formulations will be as under :

i. The manufacturer or the exporter of drug formulations will print the
barcode as per GS1 Global Standard at different packaging levels to
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facilitate tracking and tracing of their products. The details are as
follows:

a) Primary Level:

Incorporation of two dimensional (2D) barcode encoding
unique and universal global product identification code in
the format of 14 digits Global Trade Item Number (GTIN) alor&g
with batch number, expiry date and a unique serial numb@& ‘of
the primary pack. The bar code labeling at primary %e%el is
exempted till further notification; however, g@% above
mentioned details are required to be prlnte\c{° in human
readable form on optional basis till further n(l@ﬁcatlon

&
b) Secondary level: Q\@\O
Incorporation of one or two dimen/sbgcﬁlal (1D or 2D) barcode
encoding unique and universal gﬁobal product identification
code in the format of 14 dlgﬁs Global Trade Item Number
(GTIN) along with batch Q)u‘mber expiry date and a unique
serial number of the gécondary pack. However, incase of
monocartons manufagzﬁlrer or exporter shall affix bar code on
mono carton cont%mmg one primary pack on optional basis till
further notlflcagd%n
\2\’2*
c) Tertiary Lé@el
@0
@,@
I&}Eorporatmn of one dimensional (1D) barcode encoding
\%Ounlque and universal global product identification code in the
®®° format of 14 digits Global Trade Item Number (GTIN) along
.\%QOQQ with batch number, expiry date and a unique serial number of

< the tertiary pack i.e. Serial Shipping Container Code (SSCC).
ii.  Parent-Child Relationship for SSI and Non-SSI Manufacturers:

The manufacturer or exporter shall maintain the data in the parent-
child relationship for three levels of packaging i.e. Primary,
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iil.

iv.

Vi.

&‘(\

vii

Secondary and Tertiary packaging and their movement in its supply
chain.

Maintenance of data of Parent-Child relationship:

The data mentioned in (ii) above shall be uploaded on the central
portal of the Government of India (http://dava.gov.in) by the
manufacturer or exporter or its designated agency before release@f

the drug formulations for sale or distribution. &

b&

%
&
The responsibility of the correctness, completeness and® ensuring

timely upload of data on the central portal shall \‘be with the
manufacturer or exporter. @

&
In case, the Government of the importing co&nﬁry has mandated a
specific requirement, the exporter has the o‘btlon of adhering to the
same and in such a case, it would not be @Zecessary to comply with the
stipulation under sub para (i) to stf above and if an exporter is
seeking to avail such exemption tﬁiﬁom bar coding prescribed by the
Government of India as abovg}qthe exporter is given the option to
move an application to the Eeharmaceutlcal Export Promotion Council
of India (Pharmexcil) forgﬁsns purpose, clearly specifying the nature of
such an exemption Lgbaﬂ‘le interest of the exports from the country.
Pharmexcil shall diSpose of such applications on case to case basis
with prior apg}tﬁeval of Government. However, the tertiary level of
packaging vyd‘ﬁ have additional printing of barcode as per Para 2 (i)
(c)in addtﬁon to importing country’s requirement, if any.

\%
Exg@rt of drugs manufactured by SSI and non-SSI units and having

\@anufacturlng date on or before 01.04.2022x< are exempted from

Q maintenance of data in the Parent-Child relationship for three levels

of packaging and its uploading on Central Portal
(http://dava.gov.in).xi

All drugs manufactured by SSI or non SSI units and having
manufacturing date after 01.04.2022xxii can be exported only if both
tertiary and secondary packaging carry barcoding as applicable and
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the relevant data as prescribed by DGFT is uploaded on the Central
Portal.xxiv

Explanation:

(a) For the purpose of this rule,

(i) Drug formulation means a formulation manufacturex:l
with a license from Drug Control Authority undg@‘ﬁ‘the
provisions of Drugs & Cosmetics Act and RuL$ made
there under and registered as “Drug” Wth@ﬁle FDA of

importing country. &
D

&
‘2/
(ii) Primary packaging means the }sfackage which is in
direct physical  contact w1t$$¢t\he active ingredient.
@*
(iii) Secondary packaging n@e@ans a carton containing one

or more primary p@@ks and includes a mono carton
containing one p@?nary pack.
&
(iv) Tertiary g@‘chagmg means a shipper containing one
or morel,gecondary packs.
O
S

>

(b) All relevafif% guidelines regarding grant of specific exemption(s)
if any{e“pcrocedure of data requirement / maintenance / upload
on <central portal and clarifications issued under this
:g}sotlflcatlon etc. will be available on the central portal i.e.

\°’ http://dava.gov.in

Q
\{\\%g (c) It will be the responsibility of the drug manufactures/exporters
as the case may be, to satisfy the customs authorities that the
export consignment satisfies the conditions of the Notification.

Export Promotion Council (EPC)/ Commodity Boards:
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2.91 Registering Authorities

(a) Registering Authority is a body notified by DGFT in this regard to
register importers/ exporters as its members by issuing RCMC.

(b) The list of notified Registering Authorities is at Appendix-2 T.

(c) EPCs acting as the Registering Authorities for RCMC at present will
continue to act as Registering Authorities and issue RCMC to ;b‘elr
members till 31st March, 2016. EPCs wishing to contugme as
Registering Authority for their product group thereafter S}La\ﬁ%have to
comply and fulfil the conditions as specified in Paragragh 2.92 below

before 31st March, 2016. Q@

2.92 Criteria for EPCs as Registering Authorities 000

Y
\0\

Q
\,
In order to make the EPCs truly democratic @ﬁd participative in nature

and for better governance and transpare@‘cy, the criteria for them to

function as Registering Authority are beg{% laid down as under:
R

(a) e-Voting: Electronic Voting vgduld be mandatory for election to the
posts of Vice Chalrman/Vd%e President and Executive Committee

members with a view too‘e*hsurmg wider participation.

0
\00

(b) Tenure of Electedﬁ-leads The tenure of an elected head shall not be
for more than ‘Gﬁ/o years. The election of Chairman/President of the
EPC shall ]3@@ v1a Vice Chairman/Vice President route. However, any
memberoa‘havmg held the post of Chairman/President and/or Vice
Chalgﬁan/Vlce President may come back as Vice Chairman/Vice

Pge%:ldent in the same council after a gap of not less than 4 years.
&
D
0(/
@Q Directions of the Central Government: EPCs acting as the
Registering Authorities shall abide by all directions of the Central
Government in respect of promotion and development of

international trade.

2.93 Registration- cum- Membership Certificate (RCMC)
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(b)

2.94

(a)

(b)

(c)

(d)

An exporter may, on application given in ANF 2C register and
become a member of EPC. On being admitted to membership,
applicant shall be granted forthwith Registration-cum-Membership
Certificate (RCMC) of EPC concerned, in format given in Appendix
2R. In case an exporter desires to get registration as a manufacturer
exporter, he shall furnish evidence to that effect.

Prospective / potential exporters may also, on application, register
and become an associate member of an EPC.

Applying for RCMC

While applying for RCMC, an exporter has to declargx\‘l‘lois main line of
business in the application. The exporter is requg@ed to obtain RCMC
from the Council which isconcerned w1th\§he product of his main

line of business. Q&Q
A/b

In case an export product is not cov\gzx‘ed by any Export Promotion
Council/Commodity Board etc., &\@MC in respect thereof is to be
obtained from FIEO. Further, qu@:ase of multi product exporters, not
registered with any EPC, ngére main line of business is yet to be
settled, the exporter has\@‘i’l option to obtain RCMC from Federation
of Indian Exporters Orgafnlzatlon (FIEO).

b“
In respect of mg@tl product exporters having their head office/
registered ofﬁg% in the North Eastern States, RCMC may be obtained
from Shell@@%z Forest Products Export Promotion Council (except for

the prodod‘cts looked after by APEDA, Spices Board and Tea Board).
\%
In re%pect of exporters of handicrafts and handloom products from

El%e State of Jammu & Kashmir, Director, Handicrafts, Government of

0]ammu & Kashmir is authorised to issue Registration Cum

@(\\

2.95

Membership Certificate (RCMC).

Validity Period of RCMC

RCMC shall be deemed to be valid from 1st April of licensing year in which
it was issued and shall be valid for five years ending 31st March of the
licensing year, unless otherwise specified.
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2.96 Intimation Regarding Change in Constitution of Business of
RCMC holder

(a) In case of change in ownership, constitution, name or address of an
exporter, it shall be obligatory on part of RCMC holder to intimate
such change to registering authority within a period of one month
from date of such change. Registering authority, however, mﬁ“y
condone delays on merits. %w\‘

2.97 De- Registration

Registering authority may de-register an RCMC holdenﬁ’or a specified
period for violation of conditions of reglstratlorl Before such de-
registration, RCMC holder shall be given a show calgse notice by registering
authority, and an adequate and reasonable &)Qpportunlty to make a

representation against the proposed de- Keglstratlon Upon de-
registration, concerned EPC shall 1nt1mate~t>he same to all RAs.

&

D
2.98 Appeal Against De- reglstratloﬂ

b\
A person aggrieved by a decisi\@hcof registering authority in respect of any
matter connected with 1ssu§>\bf RCMC may prefer an appeal to DGFT or an
officer designated in th\g@(\%ehalf within 45 days against said decision and
decision of appellate acfthorlty shall be final.

2.99 Dlrectlves\qf)e’fDGFT

.Q

0
DGFT mayoﬁlrect any registering authority to register or deregister an
export(ga,e or otherwise issue such other directions to them consistent
Wltg&%}md in order to implement provisions of FT (D&R) Act, Rules and

Qr\aers made there under, FTP or this Handbook.

Other General Provisions:
2.100 Identity Cards for Importers /Exporters

(a) To facilitate collection of Authorisation and other documents from
DGFT Head Quarters and RA, identity cards (as in Appendix 2W
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valid for 3 years) may be issued to proprietor/ partners / directors
and authorised employees (not more than three), of importers and
exporters, upon application in ANF 2B

(b) In addition, Identity Card may also be issued by the applicant firms
on their letterhead to the concerned employees. These Identity Cards
may be countersigned by the concerned RA. However, application for
identity card in ANF 2 B will require to be made by the applicant ahd
all other parameters would need to be met. ¥

’Z*%Q
e\g%
(c) Incase of limited companies, RA may approve allotment@ﬁmore than
three identity cards per company. In case of loss of alp\ldentlty card, a
duplicate card may be issued on the basis of an sg‘Tf declaration . RA
may issue multiple identity cards, after recor@mg reasons in writing,

in cases of Directors/Partners of compan}§§

@\Qﬁ

2
6\

2.101 Interview with authorised Offlge‘rs

>
(QI
Qz

Officers may grant 1nterv1evg§> at their discretion to authorised
representative of importer / §Xporter Interviews /clarifications may also
be sought through E- malls

\2\’2*

&‘Q
2.102 Authorised signatory

@@
Any commug&atlon from the Exporter/Importer to DGFT’s office including
the RA’s. a;ﬁust have the name, signature, email id of the person duly
authorgsed by the firm/company to send such communications.

Pg@\}erentlal Trade Agreements:

2.103 Free Trade Agreements (FTAs) / Preferential Trade
Agreements (PTAs)

(a) India has always stood for a transparent, equitable, inclusive,
predictable, non-discriminatory and rules based international
trading system. In this context, India’s trade agreements may be seen
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(b)

(c)

as a measured and calibrated exposure of the Indian economy to
international competition. As of October, 2014; India has signed 10
FTAs and 6 limited Preferential Trade Agreements (PTAs). India is
also negotiating around 18 other FTAs.

The list of the FTAs that have been signed by India are:

(i) India - Sri Lanka FTA

(i) ~ Agreement on South Asian Free Trade Agreement (SAFTA)&

(i)  Revised Agreement of Cooperation between Governn;xé”\ of
India and Nepal to control unauthorised trade @\Q’

(iv)  India - Bhutan Agreement on Trade Commerce andﬁ“ransn

(v)  India- Thailand FTA - Early Harvest Scheme (%ﬂg)

(vij India - Singapore Comprehensive Ecogﬁmlc Cooperation
Agreement (CECA) \o\x“

(vi)  India - ASEAN CECA (Goods, Serv1ceg«§nd Investment)

(viy India - South Korea Comprehe@%we Economic Partnership
Agreement (CEPA) . ®®®

(ix)  India-Japan CEPA §;®

(x)  India - Malaysia CECA \@@

(xi)  India - Mauritius CEQEbA

KQ

The list of Preferent1@<l>®[‘rade Agreements (PTAs) signed by India are:

(i) Asia Pac1f1c§[$ade Agreement (APTA)

(i)  Global S¥§‘Eem of Trade Preferences (GSTP)

(i) India {e?\fghanlstan PTA

(iv) Ingiia MERCOSUR PTA

(v) ﬁldla Chile PTA

(v @}\& SAARC Preferential Trading Arrangement (SAPTA)

(/0

0

(g@v The list of these agreements with the participating countries as well

(e)

as their entry into force is given in Appendix 2A.

Fees chargeable for issuance of preferential Certificate of Origin is as
detailed in Appendix - 2K. The same would also be applicable as
verification fee for Rules of Origin Certificate issued under any Free
Trade Agreements, in case of verification as detailed in Appendix -
2K. However, the provision of Tatkal certificate of origin as being

81



provided by some of the agencies would be discontinued. The
Certificate of origin will be delivered within 24 hours/1(one)
working day of the application made.xv

2.104 Unilateral Tariff Preferences

Under these schemes, both developed and developing countries grant
unilateral tariff preferences to exports from developing countries including
Least Developed Countries (LDCs). Some of these schemes are:

(A) Generalised System of Preferences (GSP): N
0

(a) GSP is a non-contractual instrument by \g(hlch industrialized
(developed) countries unilaterally @ﬁd based on non-
reciprocity extend tariff concessmns@@o developing countries.
Following countries extend tariff gs?references under their GSP
Scheme: (i) United States of A‘merlca (ii) New Zealand (iii)
Belarus (iv) European Unlogf\(v) Japan (vi) Russia (vii) Canada
(viii) Norway (ix) Austrgjﬁa (only to LDCs) and (x) Switzerland

c‘bb

(b) GSP schemes of tg\ége countries detail sectors / products and
tariff lines qu’er which benefits are available, including
conditions gmd procedures governing benefits. These schemes
are rene%/ved and modified from time to time. Normally
Custoafs of GSP offering countries require information in Form
‘Akﬁprescrlbed for GSP Rules Of Origin) duly filled by exporters
@f beneficiary countries and certified by authorised agencies.
7 List of agencies authorised to issue GSP CoO is given in

@ Appendix-2 C.

(c) (i)The European Union (EU) has introduced a self-certification
scheme for certifying the rules of origin under GSP from 1.1.2017
onwards. Under the Registered Exporter System (REX), exporters
with a REX number are able to self-certify the Statement on Origin
of their goods being exported to EU under the GSP Scheme. The
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registration on REX is without any fee or charges. The details of
the scheme are at Annex 1 to Appendix 2C.

(i) The competent Local Authorities would undertake post
verification of self certified Certificate of Origin based on the
request of the importers/customs agencies of the importing
country and the fee to be changed is detailed in Appendix 2§
Agencies may charge TA and DA, as per government r@&es
separately from the unit. \Q,%
%A‘ZJ
(iii) Further, as per the conditions required to av@? GSP benefit
under self certification system, the beneﬂuarx%ountry needs to
have a verification system of such self ce@‘flfled certificates of
origin. The standard operating procedL@ for verification of the
self certified eCoOs, to be foJ,l’owed by all Authorized
agencies/Local Administrators |s@étalled in Annex Il to Appendix

2 C XXVi §
6&

(B) Duty Free Tariff Preference\{QﬁFTP) Scheme for LDCs:

(a)

&

Q
S
&‘(\

(b)

3
&

QQ'

The mandate for Bﬁty Free Quota Free (DFQF) access to Least
Developed Coggﬁtrles (LDCs) came from Paragraph 47 of the
Hong Kongﬁ‘ﬁ/llnlsterlal Declaration of December 2005. India
became the first developing country to extend this facility to
LDCQ&ﬁrough its Duty Free Tariff Preference (DFTP) Scheme
ng LDCs which came into effect in August, 2008 with tariff
\?eductlons spread over five years. The Scheme provided
preferential market access on tariff lines that comprise 92.5%
of global exports of all LDCs.

Subsequently in 2014, the Scheme was modified both with
reference to increase in coverage as well as its simplification.
This was in response to requests from several LDCs for
additional product coverage on lines of of their export interest
and simplification of the Rules of Origin procedures. Under the
new expanded DFTP Scheme, India is granting duty free access

83



on 96.4% of the total tariff lines, thereby retaining only about
3.6% of lines in the Exclusion and Positive Lists.For details
Department of Commerce’s website: http://commerce.gov.in/
trade/ international tpp DFTP.pdf. and Customs’ Notification
No0.8/2014 dated 1st April, 2014 may also be referred to in this

regard.
2.105 Certificates of Origin (CoO) &
&QO
A‘b,\‘
(a) Certificate of Origin (CoO) is an instrument to establish evidg&@e on
origin of goods imported into any country. \@@
\0@
D
(b)  There are two categories of CoO viz. .,&*“
'\0\'\
(i)  Preferential and Q\@
\
(ii) Non preferential &
&
\QQJ
2.106 Rules of Origin (Preferential) \@\“
>
&

(a) The rules of origin are the r&&%s that determine the origin of a good
for the purpose of export\sz&% a trading partner. Under an FTA, PTA or
a unilateral tariff CODC@S%IOI] the tariff concessions are granted by an
importing country 6?11y when these prescribed rules of origin are
adhered to. Rul@g of origin also facilitate in computation of trade
statistics an@&for determination and imposition of trade remedial
measuresg@
&
(b) Son\g@ of the key criteria used in the determination of the rules of
gP‘Tgln are:

< (i) Wholly obtained
(ii) Change in tariff classification
(iii) Value addition
(iv) Non minimal operations

(c) For exports under India’s FTAs, PTAs and GSP, specified agencies are
authorised to issue the certificates of origin, They shall also provide
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services relating to issue of CoO, including details regarding rules of
origin, list of items covered by an agreement, extent of tariff
preference, verification and certification of eligibility. The list of these
agencies authorised under the various FTAs/ PTAs is given in
Appendix 2B
(d) Export Inspection Council (EIC) is the agency authorised to print
blank certificates. The website of the EIC (www.eicindia. go\g;‘iﬁ)
provides procedural details (including fee) for issuance \@‘f the
certificate of origin.

2.107 TRQ under FTA/CECA

N
S
2

Government, from time to time, undertakes commltmeﬁ\ts for import under
Tariff Rate Quota (TRQ) in various FTA/CECA. Acgﬁrdlngly, DGFT notifies
the procedure for administration of TRQ from tuﬁe to time. The Tariff Rate
Quotas as existing is as under: &

\QQJ
&
§\
In/out [n/ out
of && of
Descrip- HS No. quogﬁ quota Notification TRQ
tion ra‘th rate
%) | (%)
+2 | asper | Asper
¥ WTO | Indian
& Tariff
Crude soya 13@7 10 00 - 10% 57/2009 30,000 MT
oil from & dated
Paraguay N 30/05/2009
under &
Indlaa
Métcosur
rade
Agreement
Vanaspati, |1516,1517 - - No.2/2007- | *2,50,000
bakery or 1518 Customs MT
shortening | (other than dated 5t
and 15161000, January
margarine | 15171010, 2007
from Sri 15179030
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Lanka and
15180040
which are
prohibited
for import)
Pepper 0904 - - No.2/2007- | *2500 MT
from Sri Customs
Lanka dated 5t o
January 2007 V‘\o*\&
Desiccated | 08011100 - - No.2/2007- *so%m
Coconut Customs Nad
from Sri dated 5th &
Lanka January ‘\\00\
2007 <
Articles of | 61, 62 - 5%/10 26/20\@90-Cus 8 million
apparel % Lis%i»*c pieces
and &8
>
clothing N
. <
accessories &
imported b\@
from Sri &
(
Lanka <
Tea and 2101 -O&L 15%/30 | 26/2000-Cus | 15 million
preparagra §° % List 4 kgs.
phtions \Co&
S
thereof &
imported &F
from Sri &
<
Lanka &
Vegetable [& 22/2007-Cus |1 Lakh
fats & 5th June 2007 | MT
(Vanaspati
) fropt’
Nepal
Acrylic -do- 10,000 MT
Yarn from
Nepal
Copper Chapter 74 -do- 10,000 MT
products of ITC(HS)
from Nepal | and 8544
Zinc Oxide -do- 2500MT
from Nepal
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The following items are permitted under the TRQ under India-Mauritius

CECPA#
Fresh: -- 06031900 - 30% No.25/2021-| 15 tons
Other Customs
Pineapples | 08043000 - 10% dated 1000 tons
Lichi 08109060 - 10% | 31*March, | 250 tons
Vanilla : 09051000 i 10% 2021 15 tons
Neither =
crushed nor \Q@
ground AT
Vanilla : 09052000 - 10% "1ton
Crushed or @‘&
ground D°
Tunas 16041410 : 0% [ 7000 tons
Other 16041490 - 0% & 7000 tons
Other 16042000 - 0% &QSO 7000 tons
prepared or o
preserved &
fish o
Other 17011490 - [ 010% 15000 tons
(Specialty \@Q
Sugar) &
Beer made 22030000 0@&- 25% 2,000,000
from malt. ISg litres
Fruit Wine: | 22060000 : 0% 5000 litres
Other &
fermented &
beverages é@f@
(for &

example, 0\\\*

cider, p ’%y,
meag§°§?r
seg&O) ;mixtu
tes of
fermented
beverages
and
mixtures of
fermented
beverages

and non-
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alcoholic

beverages,

not

elsewhere

specified or

included.

In 22084011 - 0% No. 25/2021- 1.50

containers Customs million.

holding 21 dated litres™

or less: ---- 31st March, %”o‘\

Rum 2021 PP

In 22084012 : 0% £ 1.50

. Y .

containers +%7| million

holding 21 .&*“\ litres

or less: ---- &

Other \@*c

Other: -—-- | 22084091 : 0% | 1.50

Rum @\Q million

S litres

Other: -—- | 22084092 : 0% 1.50

other (e” million
5 litres

Articles of 6102; 6103; Q@c - Details of the | 7.5 million

Apparel 6104; 6105; R & HS Codes as | pieces$

and 6106; goc in Table 3 of

Clothing 6109; 61«150 the above

Accessories. | 6111; %\112 Notification

62Q3* 6304

laid down lr}@

Anne;@ire-l, II & I1I of Appendix-2A.xxvii

# Imports WllL&bG permitted subject to the arrangements / Procedure as

>
0(;

Q
2108 Rules of Origin (Non-Preferential)

(a)
M

Rules of Origin (Non-Preferential) criteria are as under:

Goods are to be manufactured by the exporting entity as per

the definition of “Manufacture” in Paragraph 9.31 of FTP; and
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(IT) If imported inputs (Duty Paid or Duty Free) have been used for
the production of export product, the export product can be
considered to be originating in India (Non Preferential) only if
the imported inputs undergo the processing/ operations that
exceed the following:

(i) simple operations consisting of removal of dust, sifting or
screening, sorting, classifying, matching (including the

making-up of sets of articles), washing, painting, cuttig@-

S‘

(ii) changes of packing and breaking up and assg‘inbly of

consignments; @
\%

0
(iii) simple cutting, slicing and repacking or pi‘acmg in bottles,

flasks, bags, boxes, fixing on cards \6r boards, and all
other simple packing operations; \\“
0
Q
\,

(iv) operations to ensure the servation of products in
good condition during t@hsport and storage (such as
drying, freezing, keep1£zg in brine, ventilation, spreading
out, chilling, placm(g&m salt, sulphur dioxide or other
aqueous solutionsy removal of damaged parts, and like
operations); O&b

.Q
KQ

(v) affixing og&harks labels or other like distinguishing signs

on pr%giﬁcts or their packaging;
&‘Q

vi) simple mixing of products ;

(vi) simp gofp

@

(x(g‘ijz simple assembly of parts of products to constitute a
& complete product;
Qz&\% .
& (viii) disassembly;
QO
< (ix) slaughter which means the mere Kkilling of animals; and

(x) mere dilution with water or another substance that does
not materially alter the characteristics of the products.

(b) Government has also nominated certain agencies to issue Non-
Preferential Certificate of Origin (CoO). These CoOs evidence origin of
goods and do not bestow any right to preferential tariffs. List of
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(c)

(d)

(e)

notified agencies is provided in Appendix-2 E. In addition, agencies
authorised to issue Preferential CoO are also authorised to issue Non-
Preferential CoO.

All exporters who are required to submit CoO (Non Preferential)
would have to apply to any of agencies enlisted in Appendix-2 E

with following documents: g
\«

\Q

N

(i)  Details of quantum / origin of inputs / consumables used in
export product. %

(ii) Two copies of invoices. &Q

(iii) Packing list in duplicate for concerned invoice §\0

(iv) Fee of Rs.200/- per certificate.xxvii OQQ/

\\“\\

The agency would ensure that goods arg&)f Indian origin as per

criteria defined in (a) above before grag&mg CoO (non preferential).

Certificate would be issued as per f férmat given in Annexure-II to

Appendix 2 E. It should be ensgﬁ’ed that no correction/re-type is

made on certificate. Any agency‘%leswous of enlistment in Appendix-

2 E may submit their apphcgatlon as per Annexure-I to Appendix 2 E

to DGFT. KQ

~o°0\

Non- preferentialb =Self Certification: Manufacturer exporters who

are also Status‘Holders shall be eligible to self-certify their goods as

orlglnatln%ft%m India, if goods qualify the criteria, as laid down in (a)

above, as?)er Annexure -III to Appendix 2 E.
\%

O

2.109 @proved Exporter Scheme (AES) for self -certification
D

N

.\%
Details of the Scheme are provided in Appendix 2F of AANF.

Policy Interpretation and Relaxations:

2.110 Application to PIC
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Application for seeking interpretation of any policy provision shall be
made in ANF-2F to Policy Interpretation Committee (in the Hqrs.) under
Para 2.57(b) of FTP.

2.111 Application to PRC

(a) Application to the Policy Relaxation Committee (PRC) under Para 2.58
FTP is to be made in ANF-2D with the prescribed fee and docume,]\y;s
with a copy to the RA concerned for its comments. Similarly, lsu?aer
Para 2.59 of FTP, application for review of decision of any c\%@pronittee
or a decision/order by any subordinate Authority in theX\ Directorate
General of Foreign Trade is required to be submitted L{%@NF-ZE.

(b) Director General of Foreign Trade shall be the C}égfﬁman of PRC with
all Additional DGFTs, all Joint DGFTs in chargg;ﬁf Policy Divisions in
Hqrs as members. The Joint DGFT (PR@QQ shall act as Member
Secretary; and the Committee can Co-gﬁi member/s with specific

expertise/experience as and when reqaiired.
I

Q:bb

I Amended vide Public Notice No. 27/2015-2020, dgé;éd 08.08.2018.

ii Amended vide Public Notice No. 27/2015-2020;dated 08.08.2018.

it Amended vide Public Notice No. 34/2015-2(&% dated 24.12.2020.

v Amended vide Public Notice No. 34/2015@})20 dated 24.12.2020.

v Amended vide Public Notice No. 01/20&@20, dated 04.04.2019.

vi Amended vide Public Notice No. 47. 15-2020, dated 16.11.2018.

vii Amended vide Public Notice No. 0/2015-2020 dated 08.06.2020.

viii [nserted vide public Notice @%9/2015-2020 dated 18.10.2019.

ix Inserted vide Public No&if:e No. 15/2015-2020, dated 20.07.2021.

x Amended vide Public Ncg@%e No.32/2015-2020, dated 16.12.2020.

xi Amended vide Public%ﬁ)tice No. 58/2015-2020, dated 12.12.2018.

xii Amended vide Pubdfg'Notice No. 19/2015-2020, dated 03.07.2018.

xiii Amended vid l%ch%lic Notice No.32/2015-2020, dated 29.10.2021.

xiv Amended vidéPublic Notice No. 20/2015-2020, dated 12.07.2018.

x Amended Qjae Public Notice No.46/2015-2020, dated 15.11.2018.

xvi Ameana"\vide Public Notice No. 46/2015-2020, dated 15.11.2018.

0\3

XVii.éﬁloended vide Public Notice No. 36/2015-2020, dated 27.09.2019.

X«Q‘@mended vide Public Notice No. 50/2015-2020, dated 27.12.20109.

xix [nserted vide Public Notice No. 59/2015-2020, dated 12.12.2018

xx Inserted vide Public Notice No. 20/2015-2020, dated 24.07.2019

xi Amended vide Public Notice No. 46/2015-2020, dated 30.03.2021.

xii Amended vide Public Notice No. 05/2015-2020, dated 09.05.2018.

xxiii Amended vide Public Notice No. 46/2015-2020, dated 30.03.2021.

xiv Amended vide Public Notice No. 05/2015-2020, dated 09.05.2018.

xxv Inserted vide Public Notice No. 53/2015-2020, dated 30.11.2018.
xxvi Amended vide Public Notice No. 39/2015-2020, dated 15.02.2021.
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xxvii [nserted vide Public Notice No. 23/2015-2020, dated 07.09.2021.
xxviii Amended vide Public Notice No. 05/2015-2020, dated 27.05.2021
xix Amended vide Public Notice No. 51/2015-2020, dated 23.03.2022
xx Amended vide Public Notice No. 46/2015-2020, dated 14.01.2022
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